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INTRODUCTION

I, the Chairman, Public Accounts Committee (2009-10), having been authorised by
the Committee, do present this Twentieth Report (Fifteenth Lok Sabha) on Action
Taken by Government on the Observations/Recommendations of the Committee
contained intheir Fifty-fifth Report (Fourteenth Lok Sabha) on " Development of Land
by Delhi Development Authority".

2. ThisFifty-fifth Report was presented to Lok Sabhaon 30.8.2007. Repliesof the
Government to the Observations’/Recommendations contained in their Report were
received on 23.10.2008 and updated replies on 15.9.2009. The Committee considered
and adopted the Twentieth Report at their sitting held on 26th April, 2010. Minutes of
the sitting are given at Appendix-I.

3. For facility of reference and convenience, the Observations and Recommenda-
tions of the Committee have been printed in thick type in the body of the Report.

4. The Committee place on record their appreciation of the assistance rendered to
them in the matter by the Office of the Comptroller and Auditor General of India

5. An analysis of the Action Taken by the Government on the Observations/
Recommendations contained in the Fifty-fifth Report (Fourteenth Lok Sabha) isgiven

a Appendix-I1.

New DELHI; GOPINATHMUNDE,
26 April, 2010 Chairman,
6 Vaisakha, 1932 (Saka) Public Accounts Committee.

V)



CHAPTER |
REPORT
I. Introductory

This Report of the Committee deals with Action Taken by the Government on the
Observations/Recommendations of the Public Accounts Committee contained in their
Fifty-fifth Report (14th Lok Sabha) on Chapter 11 of the Report of the Comptroller and
Auditor General of Indiafor theyear ended March, 2005, No. 2 of 2006 (Performance
Audit), Union Government (Civil—Autonomous Bodies) relating to " Devel opment of
Land by Delhi Development Authority".

2. Fifty-fifth Report of the Public Accounts Committee, which was presented to
Lok Sabha on 30th August, 2007 contained 13 ObservationsyRecommendations. The
Action Taken Notes in respect of al the Observations/Recommendations have been
received from the Ministry of Urban Devel opment and these are categorized asunder:—

() Observations/Recommendations which have been accepted by the
Government:—

Paragraph Nos. 95, 96, 99 and 100 - 106

(i)  Observations/Recommendationswhich the Committee do not desireto pursue
inview of therepliesreceived from the Government:

Paragraph Nos. 107

(i) Observations/Recommendations in respect of which replies of the
Government have not been accepted by the Committee and which require
reiteration:

Paragraph No. 97 and 98

(iv) Observations/Recommendations in respect of which the Government have
furnisedinterimreplies:

-Nil-

3. In their Fifty-fifth Report, the Committee had examined execution of
6 developmental schemes undertaken by Delhi Devel opment Authority in Dwarkaand
Rohini at atotal expenditureof Rs. 605 crore. These schemesrelateto—(i) Development
of 1769.88 hectares of land for housing colonies at Pappan Kaan in Dwarka Phase I;
(i) Construction of master plan road in DwarkaPhasel; (iii) Maintenance of parksand
plantation activitiesin the north zone; (iv) Development of 224.90 hectares of land for
residential coloniesin DwarkaPhasell; (v) Construction of master planroad in Dwarka
Phase II; and (vi) Development of 472.20 hectares of land for housing colonies in
Sectors 23,24 and 25in Rohini. The Committeg's examination of the subject had revealed
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several deficienciesintheimplementation of the schemes such as—mismatch in budget
allocation and expenditure; lack of financial control over expenditure; non-adherence
to codal provisionsin award of works; award of work without ensuring availability of
structural drawings, materials and clear sites; non-recovery of outstanding amount
from the defaulting contractor; weak internal audit system; and lack of co-ordination
with other concerned civic and public utility agencies etc.

4. The Action Taken Notes furnished by the Ministry of Urban Development have
been reproduced in the relevant Chapters of thisReport. | n the succeeding paragraphs,
the Committee have dealt with the Action Taken by the Government on some of their
Observations/Recommendations made in the Original Report, which need reiteration
or merit comments.

Il. Lack of Financial Control over Expenditure
[Paragraph No. 97 of the 55th Report (14th Lok Sabha)]

5. The Committee in their 55th Report had noticed that DDA had incurred an
expenditure of Rs. 19.56 crore on four Master Plan road rel ated work in Dwarka Project
in February 2001 in anticipation of administrative approval and expenditure sanctionin
violation of Section 2.1 of CPWD Works Manual, which stipulate that no expenditure
should beincurred without prior administrative approval and sanction of the competent
Authority and that award or execution of works should be based on technical sanction.
Eventhough, DDA claimed that normal procedure could not befollowed whileawarding
thesework ostensibly on grounds of urgency, scrutiny of record reveal ed that execution
of theseworkswas held up dueto unresol ved funding issueswith the Delhi Government
and there were delays ranging from 10 monthsto over three yearsin completing these
works besides cost escalation. Worse, as many as 30 major work have been taken up
by DDA asamatter routine by invoking the Clause of urgency over thelast fiveyears.
While noting that the connotation of the circumstances that are deemed 'urgent’ as
envisagedin Rule 17 of the DDA Budget and Account Rulesisvague and not properly
codified and has the concomitant scope for its misuse or manipulation, the Committee
had recommended that DDA should lay down a definite set of guidelines/parameters
whereunder aparticular work can betaken up asan emergent case. The Committee had
urged upon DDA that the cases that are deemed emergent should be kept to the barest
minimum possible and efforts should be made to ensure that work are executed after
due process with prior approval and sanction of the competent Authority.

6. In their Action Taken Note, the Ministry of Urban Development have stated as
under:—

"A Circular No. 610 hasbeen issued by DDA vide No. EM 1(10)(2007/Cir./(PAC)
Audit Paras’'DDA/ 3916 dated 24.10.2007 wherein guidelines have been i ssued/
reiterated for taking up the work in anticipation of AA & ES of AA & ES
(Administrative Approval and Expenditure Sanction) on emergent basis."

7. TheCommitteear edismayed tofind that no concr eteaction had been taken by
theMinistry of Ur ban Development on their recommendationsfor layingdown definite
set of guidelines/parameter sfor taking up a particular work asan emer gent case
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and to keep such casestothebar est minimum possible. The DDA wasjust content
withissuingaCircular of routinenaturetothefield UnitgOfficesreterating that no
wor ksshould beundertaken without proper adminigtrativeapproval and expenditure
sanction of competent authority. The Committeear eof theopinion that mereissueof
such Circularswill not yield desirableresultsunlessthese arebacked by closeand
effectivemonitoring at the DDA level to ensurethat the contentsof Circularsare
implemented/followed in theright ear nest by theofficialsat field level obvioudy, DDA
have chosen not totakeany drastic measur estorevamp their existing procedur esso
astoremedy thischronic malady. Such lackadaisical and half-hearted measur eswill
not bear any fruit unless DDA view such deviations seriouly and take stringent
deterrent action against thedelinquent/erring officials. The Committee, therefore,
reiteratetheir earlier recommendationsthat DDA should lay down adefinite set of
guidelines/par ameter s, whereunder aparticular work can betaken up asan emer gent
case, and the casesthat aredeemed urgent should be kept to the barest minimum
possible.

I1l. Construction of Master Plan Roadsby DDA
[Paragraph No. 98 of the 55th Report (14th Lok Sabha)]

8. The Committeein their 55th Report had noticed that DDA had taken aunilateral
decision to construct Master Plan roadsin DwarkaProject, Narelasub-City and Rohini
Sub-City and in the trans-Yamunaareas with it's own funds a though the Construction
of these Roads came under the purview of the Public Works Department of Delhi
Government. Thisdecision wastaken on the pleathat fundsfrom PWD, Delhi were not
coming up in the same pace as that of progress of development work in Dwarka.
Subsequently, a policy decision was taken by DDA to construct Master Plan roadsin
the colonies developed by them on the condition that the cost thereof would be
recovered from the land/house alottees. The Committee had expressed apprehension
that continuation of this practice, if unchecked, would lead to a situation wherein
DDA haveto shoulder the entire responsibility for constructing all the roadsin Delhi,
being Master Plan roads, and the cost burden is unjustifiably passed on to the allottees
and civic population. The Committee had, therefore, urged upon DDA to hold
consultations with the Government of NCT of Delhi at the highest level so asto put an
end to this practice. They had also recommended that an ingtitutional coordinating
mechanism should be set up in DDA and the Government of NCT of Delhi so that the
Government of NCT of Delhi allots funds for construction of Master Plan roads
expeditioudly. In exceptional caseswhereit becomesimperativefor DDA to Construct
Master Plan roads, the Committee had called upon DDA to recover the cost from
GNCTD at the earliest instead of overburdening the civic population.

9. In their Action Taken reply, the Ministry of Urban Development have stated as
under:—

"The matter was taken up by DDA with GNCTD for refund of expenditure
already incurred as well as future funding of MP Roads. But, PWD, GNCTD
turned down the request saying that the expenditure on development of MP
roads is borne by the allottees as DDA loads such expenditure on them while
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working out the cost of the projects. It is felt that this system should continue.
Hon'ble LG has agreed with the proposal submitted and decided that DDA
should construct all Master Plan Roads including the Master Plan roads having
ROW of 30 mtr. and aboveinits Development area. The matter, therefore, stands
closed and the expenditure incurred by DDA on Master Plan roads has been/is
being booked to the respective works/'schemes."

10. TheCommitteearenot inclined to accept thestand taken by the Gover nment of
National Capital Territory of Delhi that expenditureon development of Master Plan
roads hasto be borne by allottees as DDA loads such expenditur e on them while
wor king out the cost of thepr oj ect and that thissystem should continue. Thisisnot
only contrary towhat the Committeehad recommended in their 55th Report, but also
illogical and totally unjustified. What issur prisingto the Committeisthefact that
let aloner efund of expenditurealready incurred by DDA on thepr oj ectscompleted,
even in respect of futureproj ects, the Govenment of National Capital Territory of
Delhi haveturned down therequest of DDA tobear theexpenditur eon construction of
Master Plan roads, which isanything but reprehensible. | n the same breath, the
Committeedeprecatethelack of seriousnessdisplayed by DDA to such animportant
issue. Thereisnoevidenceto suggest astowhether DDA had at any stagemadeany
effortstothwart the proposal of the Gover nment of National Capital Territory of
Delhi and have meekly surrender ed/capitulated tothediktat of the Gover nment of
National Capital Territory of Delhi. TheMinistry of Urban Development havealso
apparently not taken any initiativetointervenein thematter and plead the case of
DDA befor ethe Gover nment of National Capital Territory of Delhi and rather chose
toremain amutespectator intheentireepisode, which isanything but regrettable. At
thisstagethe Committee can only urgeupon theMinistry of Urban Development to
takeup thematter afresh with the Gover nment of National Capital Territory of Delhi
sothat at least in respect of future projectsundertaken by DDA, the expenditure
incurred on congruction of Magter Plan roadsisbor neby the Gover nment of National
Capital Territory of Delhi and isnot unjustifiably passed on by DDA totheallottees.

IV. Award of Work without ensuring clear site
[Paragraph No. 101 of the 55th Report (14th Lok Sabha)]

11. The Committeein their origina Report had observed that in respect of five cases
of worksrelating to Dwarka Project, DDA not only failed to ensureclear siteat thetime
of award of the works but also did not remove the various hindrances that camein the
way of execution of Project, whichisaclear violation of coda provisionsof the CPWD
Works Manual. Thisresulted not only in delay in execution of theseworksby 10to 38
months but al so avoidable cost escalation of Rs. 7.29 crore. The Committeg'sexamination
had also revealed that much of the so called unavoidable hindrances originated from
lack of sound planning and ingtituti onalized mechanism for coordination with concerned
civic agencies and absence of asynchronized action plan for execution of theworksin
cooperation with other agenciesin DDA. The Committee hasrecommended that all the
five cases of works, which resulted in cost overrun of Rs. 7.29 crore and time overrun
of more than 5 years, should be thoroughly investigated with a view to fixing
responsibility on the concerned officials. The Committee had further recommended
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that DDA should strictly adhere to the codal provisions for ensuring availability of
clear and unhindered site before award of work and the clause for taking up works on
emergency basis should be confined to the rarest of the rare cases. The Committee had
also asked DDA to set up an ingtitutionalized mechanism in coordination with other
civic agencies so that the obstacles and hindrances are timely detected and
expeditiously removed so that the works are taken up and completed on time.

12. In their reply, the Ministry of Urban Development have stated as under:—

(i)  Allthefilesrelating to award of work have been sent by DDA to the Chief
Vigilance Officer vide No. FO to CE (DWK) 3(41) 2005/6/pt. 3651 dated
22.10.2007.

(i) Instructions have been issued by the Engineer Member's office vide
Circular No. 611 issued vide No. EM (10) 2007/Cir. (PAC) Audit Paras/
DDA/3914 dated 24.10.2007.

(iii) Instructions have been issued by the Engineer Member's Office Vide
Circular No. 610 issued vide No. EM (10) 2007/Cir. (PAC) Audit Paras/
DDA/3916 dated 24.10.2007.

13. Subsequently, in their updated Action Taken Note, the Ministry have stated
that the cases are still under investigation in the Vigilance Department of DDA.

14. TheCommitteenotethat pursuant totheir recommendation, DDA haveinitiated
action for investigation into thefive casesof wor ks, wher ein substantial cost and time
overrunswer einvolved. However, totheir utter dismay, the Committeefind that even
after morethan two year sof the presentation of their 55th Report, the casesaretill
under investigation intheVigilance Department of DDA. The Committeedeplorethe
lack of urgency shown by DDA in thisregard, which isanything but regr ettable. The
Committeeur geupon DDA toexpeditethevigilanceinvestigation in thecasesso that
thesamearecompleted within a definitetimeframeand responsibility fixed tothe
concer ned officials. They would liketo beapprised of thepreciseaction taken in this
regar d within threemonthsfrom the presentation of thisReport to Parliament. The
Committeeareconstrained to notethat except for issuingroutineinstructionsby the
Member-Engineer'sofficeto thefiled units, no concreteremedial stepsappear to
havebeen taken by DDA to prevent recurrenceof thischronic malady of timeand cost
overrun in the execution of works. The Committeeregret that no action hasbeen
taken on their recommendation for puttingin placean ingtitutionalized mechanism
for coordination with other civic agenciesfor timely execution of theworks. The
Committeereiteratethat DDA in coor dination with other civicagenciesshould set up
such amechanism within threemonthsfor expeditiousdetection and removal of the
obstacles’hindrances, failing which responsbility befixed on theofficialsconcer ned.

V. InjudiciousDecision to Rever se Rescission of Contract
[Paragraph No. 103 of the 55th Report (14th Lok Sabha)]

15. Intheir origina Report, the Committee had observed lack of adefinite policy in
DDA to deal with casesarising out of thefailure of itscontractorsto complete the work
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within the stipulated timeframe as manifested in imprudent handling of the work of
construction of peripheral stormdrainin sectors1 and 2 of Dwarka, which wasawarded
toM/sN.R.B. Associates at atendered amount of Rs. 1.46 crore with stipul ated date of
start and completion as 8 October 1996 and 7 October 1997 respectively. However, the
work wasrescinded on 5August 1998 dueto delay in completion of thework. Strangely,
relying on assurances given by thefirm for expeditious completion of thework, it was
subsequently decided on 7 June 2001 to revoke the decision to rescind the contract
and allowed the contractor to resume the work. As the firm could not complete the
work, the contract was finally rescinded on 1 March 2003 and the proposed civic
amenity could not be put in placefor over 5 years. The Committee had noted that at the
time of final rescinding of the contract, the contractor had completed work worth
Rs. 1.14 crore and the bal ance of thework was awarded to another firmin October 2003
at their tendered amount of Rs. 96.09 lakh against estimated cost of Rs. 84.15 lakh. The
work wasfinally completed in September 2005. The Committee were surprised to note
that Work Advisory Board of DDA had decided to reverse the rescission of the contract
merely on the basis of assurances given by the contractor and without conducting
any due diligence and realistic assessment of the capabilities, track record and intention
of the firm and hence wasinjudicious. The Committee had asked DDA to recover the
amount of Rs. 28.03 lakh compensation leviable, along with interest, under theterms of
the contract from the contractor without any further delay and also to have aprovision
for black listing such defaulting contractors.

16. In their Action Taken Note, the Ministry have replied that a recovery suit has
been filed in the Court and the successive hearings of the case have been held in the
Court and action to debar the agency has since been taken and the agency stands
debarred from further tendering in DDA for indefinite period vide Orders issued vide
No. F. 4(8) 172/Secy/CRB/2003/Pt./954 dated 18.9.2003.

17. TheCommitteenotethat DDA havefiled asuit intheCourt for recovery of the
compensation from thedefaulting firm, M/sNRB Associatesand haveal so debarred
it from participating in further tendering in DDA for an indefinite period. They
expect the DDA to pur suethecasevigoroudy in theCourt of L aw and would liketobe
apprised of theoutcomein thisregar d. The Committee, however, find that theAction
Taken Reply of theMinistry isconspicuoudy silent with regard to measurestaken
by DDA to put in placeadefinitepolicy and guidelinesto deal with casesof default of
contractorsto completethework on time. Further, theAction Taken Reply isalso
silent with regard to setting up amechanism by DDA wher eby duediligence of the
contractor isconducted so asto assessrealistically his’her financial capacity and
capability toundertakewor kswith aview to obviatethe casesof dafault by them. The
Committeerecommend that theMinistry of Urban Development should take up the
matter with DDA so that they put in place comprehensive manual/guidelines
whereunder wor ksareawar ded to only those contr actor swhosefinancial statusand
track record isproven. An appropriate clause should also beincor porated in the
tender document aswell asin theagreement for imposition of penalty in theevent of
any timeand cost overrun in thecompletion of the Project aswell asfor abandoning
the Project midway. Besides, a provision for blacklisting such contractors from
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participatingin any futuretender sshould be suitably incor portated in thetender
document.

18. Tosum up, the Committeefind from theAction Taken Notesfur nished by the
Ministry of Urban Development that despitebeingtheadministrativeMinistry, they
havenot been ableto prevail upon the DDA to streamlineitsRules/Procedur eswith a
view to prevent recurrenceof variouslapses/deficienciesand shortcomingsetc. that
werebrought tolight by Audit from timetotime. The Committeenotethat instead to
urgingupon the DDA totakemeasuresfor cleaningup themessin DDA, theMinistry
haverather regrettably endorsed all the actions taken by DDA. The Committee
recommend that theMinistry of Urban Development should not let thethingsgoa
drift in DDA and takeproactiveand result-oriented stepsto set the DDA housein
order. 1f need be, the DDA Act should besuitably amended tothiseffect.



CHAPTERII

OBSERVATIONS/RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY
THE GOVERNMENT

ObservationgRecommendations

During the period from 2000-01 to 2004-05, DDA spent Rs. 2,061.56 crore on
development of land under various developmental schemes. The specific works
undertaken under these schemesincluded construction of master plan roads, devel opment
of green belts, levelling and dressing of land, construction of storm water drains, internal
drains and water supply lines, construction of connected underground water tanks and
pump houses and maintenance works. The Committee note that expenditure on 19 such
developmental schemes exceeded Rs. 10 crore each. Out of these, 6 developmental
schemesinvolving atotal expenditure of Rs. 605 crore and constituting about 29 per cent
of thetotal expenditure weretaken up in Dwarkaand Rohini. These schemesrelateto—
(i) Development of 1769.88 hectares of land for housing colonies at Pappan Kalan in
DwarkaPhasel; (ii) Construction of master plan road in DwarkaPhasel; (iii) Maintenance
of parksand plantation activitiesin the North Zone; (iv) Devel opment of 224.90 hectares
of land for residential coloniesin DwarkaPhase1; (v) Construction of master plan road
inDwarkaPhasell; and (vi) Development of 472.40 hectares of land for housing colonies
insectors 23, 24 and 25in Rohini.

[Para 95 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken
This relates to facts of the matter and no specific action needs to be taken.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.

ObservationgRecommendations

The Committee note with concern that the execution of the aforesaid six
developmental schemesin Dwarka and Rohini by DDA revea ed mismatch in budget
allocation and expenditure; lack of financial control over expenditure; non-adherence
to codal provisionsin award of works; award of workswithout ensuring availability of
structural drawings, materials and clear sites; inadmissible payments due to non-
adherence to specifications; non-recovery of outstanding amount from the defaulting
contractor; poor planning and coordination of works, inadequate quality control; and
weak internal audit and lack of co-cordination with other concerned civic and public
utility agencies. The specific instances of irregularties/lapses as highlighted by Audit

8
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are—(i) Expenditure of Rs. 19.56 crore wasincurred in anticipation of administration
approval and expenditure sanction, which wasirregular; (ii) Lack of adequate scrutiny
of tender rates and comparison with rates accepted for similar works during the same
timeleadingtoan additional expenditureof Rs. 7.43 crore; (iii) Delay in completion of
worksranging up to over threeyearsaswell ascost escalation of Rs. 7.29 crore; and
(iv) Construction of command tanks and water reservoirs without linking with the
actual availability of water so as to enable their utilization leading to idling of an
expenditure of Rs. 33.78 croreincurred on construction of these tanksand reservoirs
due to lack of water. These along with other issues have been dealt with in details by
the Committee in the succedding paragraphs.

[Para 96 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

These issues have been dedlt in the reply given in various other paras.

Sd/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.

ObservationgRecommendations

The Committee note that 3 works relating to the strengthening of roads at Dwarka
Phasell Group |, Phasel Group |11 and Phasel Group |1 wereawarded by DDA at rates
higher than that of a similar work awarded around the same time in Dwarka Phase |
Group | in as much as that the cost difference in these cases were Rs. 3.08 crore,
Rs. 1.93 crore and Rs. 2.42 crore respectively. These works were awarded in the same
months and the nature of the items of works were identical in al the cases. This, in
fact, resulted in and additional expenditure of Rs. 7.43 crore. The Ministry have
contended that though workswere similar, theactual site condition, scopeand quantum
of work differed in all cases. It was further stated that in the first tender M/s Unitech,
the contracting firm, inadvertently quoted arebate of 14.1 per cent on the quoted rates
and the firm was not prepared to reduce the rates for the other two works. However,
after negotiations Rs. 73 lakh wasreduced in onetender and in another tender, Rs. 2.18
crorewasreduced by the contractor. All the three tenders were considered to be more
nearer to the market rate that the first tender. The Ministray further stated that at the
instance of Vice-Chairman, DDA the WorksAdvisory Board held five meetingsand the
rates were reduced to areasonable level. The Committee, however, find that in these
three cased the works were awarded at rates above the estimated cost by 11.46, 9.98
and 11.72 per cent respectively whereas the works in Dwarka Phase | Group | was
awarded above the estimated cost by 1.30 per cent only. This means that these three
workswere awarded at rates higher than that of thework in Dwarka Phase| Group | by
10.16, 8.86 and 10.42 per cent respectively. The Committee are surprised to note that
how a private firm like M/s Unitech could inadvertently quoted the rates at rebate
without cal culating the margin of profit from the work. The Committee do not accept
the DDA's contention that all the three tenders were considered to be more nearer to
the market rate than the first tender.
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The Committee recommend that in future a mechanism should be put in place
whereby the rates offered for works by the contractors are invariable compared with
theratesaccepted for similar workswithin the sametimeframe and the number of items
in each work are clearly quantified so that the quantum or scope of the work is
properly specified with aview to ensuring that deal sare made transparent and no extra
payments are paid to the contractors and that the financial interests of the Authority
are secured needless to point out that such efforts would help the common man as
DDA adds al coststo plot/flat allottees.

[Para 99 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

DDA has reported that the Chief Engineers are observing the guidelines aready
laid down in CPWD Manual-I1 which provide for comparing the rates with similar
nature of work awarded in immediate past while deciding the tenders. However, as
recommended aCircular No. 612 hasalready been issued vide No. EM 1(10)2007/Cir.
(PAC) audit Paras’'DDA/3915 dated 25.10.2007 for emphasizing the necessity of
adherence to the codal provisions. A copy of the Circular is attached asAnnexure 'B'.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEXURE 'B'

DELHI DEVELOPMENTAUTHORITY
ENGINEERMEMBERSSECTT.

No.: EM 1(10)2007/Cir. (PAC AupiT Paras) DDA/3915 October 25, 2007

CIRCULAR No.612
Sub:  Award of thework higher than theprevailing mar ket rate of similar work.

The CAG during the audit of " Development worksin DDA" observed that some
of the works were awarded by DDA on rates higher than that of a similar works
awarded around the same time in nearby location and this resulted in an audit
inspection of substantial action. DDA's contention was not accepted and has been
criticized by Public Accounts Committee (14th Lok Sabha). The PAC has
recommended that in future a mechanism should be put in place whereby the rates
offered for awork by contractorsareinvariably compared with the rates accepted for
similar workswithin the sametimeframe and scope of work isproperly specified with
a view to ensure that the deals are made transparent and no extra payments are
allowed to the contractors.

Inthisregard, the attention is drawn to instructions contained in Para18.4t0 18.17
of CPWD Works Manua 2003 which are self-explanatory. It is emphasized that apart
from the justified market rates, the rates should be compared with those accepted for
similar works at the sametime; and large variations should not be allowed. If therates
arequoted higher even after repeated call of tenders, the negotiations may be conducted
within the guidelines of CV C and the detailed reasons for accepting higher rates may
be recorded invariably.

Non-compliance of the instructions shall be viewed serioudly.
Thisissueswith the approval of EM, DDA.

Sd/-
[A.R SINGH]
Chief Engineer [HQ]

Copy to:—

1 All CEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEsJt. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

11
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3. CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.

4. CVO, DDA with 16 spare copies for circulation anong SEs & EEs under his
control.

CAO, DDA.

6. Project Manager (Flyover) GR.-1 and Il, DDA with 7 spare copies each for
circulation among EEsand FOs.

7. Director (System) for necessary action.

Director (Hort.) North & South, DDA with 10 spare copieseach for circulation
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copies for circulation among EEs and FOs
under his control.

10. Director (Works), DDA/Director (PR), DDA.

1. EC-L 11,111 & EE(PPC), DDA.

12. Dy. CAO (Plan), DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version Please.

15. Copy tofileNo. EM. 8(2)98/All Zones/04/DDA/P.

Copy aso forwarded to:—

1 PStoVC, DDA for kind information of thelatter.
2. PStoEM, DDA for kind information of thelatter.
3. PStoFM, DDA for kind information of the latter.

/-
Director [Works]

ObservationgRecommendations

As per CPWD Works manual, no tender shall beinvited unless stipulated material
are available or are likely to be received before the works commences and essential
architectural and structural drawaings together with specifications are ready for being
made available to the contractor at the time of invitation of tenders. The Committee
note that DDA awarded the works construction of a peripheral storm water drainin
Sectors 1 and 2 of Dwarka without ensuring availability of structural drawing and
material to a contractor, M/s NRB Associates in September 1996 for completion by
October 1997. Asthefirm failed to complete the work, the contract was rescinded and
the remaining work was awarded in October 2003 to another contractor namely
M/s Sushil Kumar & Company at tendered amount of Rs. 96.09 lakh for completion by
17 July, 2004. Thework wasfinally completed in September 2005 after lapse of more
than one year due to non-availability of structural drawings and non-availability or
short supply of steel and cement, which were to be supplied by the Department. The
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contract value for M/s NRB Associates was Rs. 1.47 crore and the cost over run
thereof was approximately Rs. 28.03 lakh. The Ministry haveinformed the Committee
that the Work Advisory Board of DDA gave approval for the remaining worksto be
taken up based on using M-25 Grade as mandatory requirement as per revised concrete
code 1S 456-2000. This necessitated revision of structural design/drawings based on
revised code and thusled to some delay inthework. A steep risein the prices of steel
and cement during this period had also resulted in delay in execution of thework. The
worksweredelayed dueto reasons beyond the control of DDA. Only apart of sitewas
not available and accordingly only somepart of thework washeld up dueto hindrance
beyond control, while the work was in progressin therest of the available site. The
Committee are not convinced by the reply of the Ministry for the reason that the new
IS Code was revised way back in July 2000 whereas the balance work was awarded in
October 2003. Hence the structural drawings should have been prepared as per the
new |S Code well beforethe award of thework to the second contractor. Further, as per
Section 15.2.1.3 of the CPWD Works Manual, it was incumbent upon the DDA to
ensure availability of the materials before commencement of the work. Based on the
facts of the circumstances, the Committee cannot but come to the conclusion that the
works were not delayed due to reasons beyond the control of DDA but due to lack of
proper planning as well as concerted efforts. It is grossly erroneous on the part of
DDA to justify the delay on the ground that only a part of the site was not available
and, accordingly, only apart of the work was held up while the work was in progress
in the rest of available site which is nothing but to trivialize the issue to defend its
lapses.

The Committee recommend that DDA should set up amonitoring cell which should
meet at frequent internalsto take stock of the progress of workswith particular reference
to ensuring strict adherence to codal provisions of ensuring availability of structural
drawings and unhindered site before award of work.

[Para 100 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

Engineer Member, DDA conductsdetailed review of the progress of works/schemes
provided inthe Budget at Zond level every month wherein concerned Chief Engineers,
Superintending Engineers, Executive Engineers, superintending Engineers (P),
Dy. Chief Accounts Officers, Finance Officers, including officers of Planning/Design,
Architectural, and Horticulture Wings of the Zonesremain present. Detailed review is
also conducted by the concerned Chief Engineers every month in respect of other
works (not covered in EM's review). Thus the monitoring is being done at both the
levels. However, Chief Engineers have already been directed vide letter No. EM 1(10)
2007/Circular (PAC Audit Paras’'DDA/217, dated 24.12.2007 (Attached asAnnexure'l’)
to congtitute a Cell at Zonal level for close monitoring and providing feedback to E.M.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEXURE |

DELHI DEVELOPMENT AUTHORITY
ENGINEER MEMBER'S OFFICE

No.: EMI (10) 2007/ Circular (PAC Audit Paras) DDA/217 Dated 14.12.2007
Sub:  Monitoring of theConstruction Projectsby Project Monitoring Cell at Zonal
Levd.

The Public Accounts Committee (14th Lok Sabha) made observations on
"Development of Land, DDA" as contained in the Fifty-Fifth Report that a work of
construction of peripherial drain was awarded to the agency without ensuring the
availahility of drawings and materials, and the work was delayed dueto lack of proper
planning and concerted efforts on the part of DDA, which resulted into cost overrun.

The Committee recommended that DDA should set up a monitoring cell which
should meet at frequent interval sto take stock of the progress of workswith particular
reference to ensuring strict adherence to codal provisions of ensuring availability of
structural drawings and unhindered site before award of work.

The above observations of the PAC have been examined at Headquarter and it
has been decided by Engineer Member, DDA that all the Chief Engineers shall evolve
Monitoring mechanism within their Zones with representative from Finance for the
above purpose so as to ensure adherence to codal provisions before and after award
of thework asdirected by PAC. The Monitoring Cell shall meet every month and keep
the office of EM apprised of the action taken on the subject.

Non-compliance of instructions shall be viewed seriously.

Sd/-
NZ,EZ,SEZ, SWZ, DWK (Rohini, Elec.) (A.P.Singh)
Chief Engineer Chief Engineer (HQ)

DDA, New Delhi.
ObservationgRecommendations

Section 15.2.1.3 of the CPWD Works Manua provides inter-alia that availability of
clear site, funds and approval of local bodies should be ensured before approval of the
Notice Inviting Tenders. These are necessary to ensure that works once awarded are
executed without any hindrance of delay, which may entail escalation in costs. The
Committee are concerned to note that despite this codal provision, in five cases of work
relating to Dwarka Project, DDA not only failed to ensure clear site at the time of award
of theworks but also could not get removed hindrances such as pipe line running below
the Site, electric duct sewer work in progress, shifting of electric poleand MTNL cable,
non- availability of drawings of abridge etc. Thisresulted in delay in execution of these
works by 10 to 36 months and avoidable cost escalation of Rs. 7.29 crore.

14
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The Committee's examination of thefive cases of works reveal ed that much of the
so called unavoidable hindrances were manifestation of lack of sound planning and
institutionalized mechanism for coordination with concerned agencies and absence of
asynchronized action plan for execution of theworksin cooperation with other agencies
in DDA. Even though DDA was very much conscious of the possible cost escalation
and felt that early award of works was necessary for avoiding the same, however, the
benefits of taking up projects early on were nullified due to total lack of initiative in
taking timely efforts to remove the hindrances resulting in avoidable time and cost
overruns. The Committee observe that frequent invoking of clause 10 CC of tender
agreements which sanctifies extra payment for cost escalation to the contractors on
account of delaysin execution of the works arising from the hindrances, give raise to
the suspicion about the possibility of deliberate exploitation of this very clause by
DDA officials in nexus with the contractors, whereunder DDA would sanction the
works without ensuring clear sites and removing obstacles and hindrances that may
arisein the course of execution of the works so that theworks may get delayed and the
constractors could be extended undue favours in the form of cost escalation.

The Committee recommend that all the five cases of works, which resulted in cost
overrun of Rs. 7.29 crore and time overrun of morethan 5 years, should be thoroughly
investigated with a view to fixing responsibility on the concerned officials. The
Committee further recommend that DDA should strictly adhereto the codal provisions
for ensuring that clear and unhindered site is available before award of work and the
clause for taking up works on emergency basis should be confined to the rarest of the
rate cases and is not resorted to on a regular basis. In this regard, the Committee
concur with the view expressed by the Secretary, Ministry of Urban Development
during evidence that ideally the project must be taken up only after the site clearances
areavailable. To achievethis, Committeewould like DDA to set up aninstitutionalized
mechanism in coordination with other civic agencies so that the obstacles and
hindrances are timely detected and expeditiously removed so that the works are taken
up and completed on time.

[Para101 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

(i) All thefilesrelating to award of work have been sent by DDA to the Chief
Vigilance Officer vide No. FO to CE (DWK) 3(41) 2005/6/Pt. 3651
dated 22.10.2007. (Copy Attached asAnnexure'C")

(i) Instructions have been issued by the Engineer Member's office vide Circular
No. 611 issued vide No. EM(10) 2007/Cir.(PAC) Audit Paras) DDA/ 3914
dated 24.10.2007 (Copy attached asAnnexure'G")

(iii)  Instructions have been issued by the Engineer Member's office vide Circular
No. 610 issued vide No. EM(10) 2007/Cir.(PAC) Audit Paras) DDA/3916
dated 24.10.2007 (Copy attached asAnnexure'A")

Sd/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEXURE 'C'

DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE CHIEF ENGINEER (DWARKA)

No.: F.O.to CE(DWK ) 3(41)2005-06/PL /3651 Dated 22.10.07
To,

TheChief Vigilance Officer,
VigilanceCdll, DDA,

Vikas Sadan, INA,

New Delhi.

Sub:  Minutesof themeeting held in the Chamber of V.C., DDA on 26.9.07

It isintimated that Performance Audit on Dev. of land by DDA was conducted by
the Audit Party from the office of the A.G. (Audit) and the paras were included in the
55th report of the PAC (14th Lok Sabha). A meeting was held in the Chamber of the
Vice-Chairman, DDA on 26.9.07 to decide the modus operandi for preparing Action
Taken Notes on the observations/recommendations contained in the 55th report of the
Public Accounts Committee (14th L ok Sabha) on "Devel opment of land by the DDA."
As decided in the meeting action in respect of para -Chief Engineer (HQ)—5(i) for
transfer of al the records relating to these five works to the Vigilance Deptt. for
investigationisto betaken by thiszone. Accordingly, following filesare being forwarded
herewith along with acopy of minutesof the said meeting and copy of the observations/
recommendations of the PAC. "Any other record whatsoever needed will be made
available as soon as the same is asked for. However, concerned EES/SES are being
directed to send the relevant records to the Vigilance Branch.

1. FO.to CE(DWK..) 1(733) C-13/DDA (1 t0 12/N/& 1t0 416/C)

2.F.0.to CE(DWK_.) 1(734) C-13/DDA.(P-1to 10/N and 1to 275/C)

3.F.O.to CE(DWK_.) 1(735) C-13/DDA.(P-1to 7/N/and 1 to 124/C)

4.F.0.to CE(DWK..) 1(736) C-17/DDA.(P-1to 7/N and 1 to 205/C)

5.F.0.to CE(DWK.) 1(796) C-13/DDA.2003-04(P-1t0 151/Cand 1 to 10/N)
Encl: Asabove.

Sd/-
(SR. Solanki)
Chief Engineer (Dwarka)
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ANNEXURE 'G'

DELHI DEVELOPMENT AUTHORITY
[ENGINEERMEMBERSSECTT]

No.: EMI (10) 2007/Cir. (PAC AupiT Paras) DDA/3914 October 25, 2007
CIRCULAR No. 611
Sub:  Undue prolongation of contract and payment of escalation under Clause10CC.

The Public Accounts Committee (14th Lok Sabha) made observations on
"Development of land by DDA that in five cases of work relating to Dwarka Project,
DDA not only failed to ensure clear site at the time of award of worksbut also could
not remove the hindrances such as pipeline running below the site, electric duct, sewer
work in progress, shifting of electric poles and MTNL cables, non-availability of
drawings of bridge etc. Thisresulted in delay in execution of these works on the part
of the DDA by 10 to 38 months and avoidable cost escalation too. Scrutiny of these
cases reveal ed that much of the so-called avoidable hindrances, were manifestation of
lack of sound planning and institutionalised mechanism for close co-ordination with
concerned civic agencies and absence of a synchronized action plan for execution of
works in co-operation with other agencies in DDA. It was further observed that the
misuse of Clause 10 CC might not be ruled out where the contracts are extended for
unduly long period.

Inthisregard, it isto emphasize that as soon as any project is conceived, all such
obstaclessuchasMTNL/BSNL, DIJB/MCD, NDPL, overhead/underground line should
be identified and action should be taken in advance for their shifting etc. so as to
ensure to provide the site to the agency free from all such hindrances/obstacles.
Further, close co-ordination should be held by the NIT approving authority with
respective agencies and counterparts within DDA ; and work should not be allowed to
be delayed on such issues.

Wherethe exigency demandsto take up the work in anticipation of removal of such
obstacles, it will be responsibility of the Executive Engineer to pursue the matter with
relevant agencies and keep higher officesaswell as NI T issuing authority informed of
such problem indicating the action required, if any, at their level. If the executing
agency is made responsible for removal of such services, it should be clearly brought
outinNIT.

Misuse of power by granting extension of time without levy of compensation and
alowing undue benefit to the agency shall be viewed serioudly.

The instructions shall be adhered strictly by al the concerned. This issues with
the approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer (HQ)
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Copy to:—

1

2

All CEs(Civil/Elect), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs. X. CAO/FO & CE (HQ) DDA.

CE(QC),DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.

CVO, DDA with 16 spare copiesfor circulation anong SEs & EES under his
control.

5 CAOQO,DD.

Project Manager (Flyover), Gr-I and 11, DDA with 7 spare copies each for
circulation among EEsand FOs.

Director (System) for necessary action.

8. Director (Hort.) North & South, DDA with 10 spare copieseach for circulation

10.
1
12
13
14.
15

among Jt./Dy. Directors.

Director (MM), DDA with 7 spare copiesfor circulation among EEs and FOs
under his control.

Director (Works), DDA/Director (PR), DDA.

EO-I, 11,111 & EE(PPC), DDA.

DY.CAO (Plan), DDA.

S.R.O.(RTI), DDA.

Hindi Officer for Hindi version please.

Copy to FileNo. EM. 8(2)98/All Zones/04/DDA/PX.

Copy aso forwarded to:—

1
2
3.

PStoVC, DDA for kind information of thelatter.
PSto EM, DDA for kind information of thelatter.
PSto FM, DDA for kind information of the | atter.

Sa/-
Director [Works]



ANNEXURE A

DELHI DEVELOPMENT AUTHORITY
[ENGINEERMEMBERSSECTT]

No.: EMI(10) 2007/Cir(PAC AupiT Paras) DDA/ 3916 October, 2007
CIRCULAR No. 610
Sub:  Award of work and incur ring of expenditurewithout A/A & E/S.

The Public Accounts Committee (14th Lok Sabha) on 'Development of Land by
DDA observed that the work wastaken up in anticipation of A/A & E/Sand substantial
expenditure was incurred. they further observed that neither the Ministry of Urban
Development nor DDA had made efforts for circumscribing the circumstances under
which the works were taken on urgent basis and no justification is seen for awarding
such large number of works without obtaining prior approval and sanction.

A number of instructions have been issued in thisregard from time to time that no
work should be undertaken or any liability/expenditureincurred thereon without proper
A/A & E/S of the competent authority. The latest instructions issued vide this office
O.M. No Dtd. 23-1-06 may bereferredto.

Itisenjoined upon all thefield unitsthat where the exigencies of thework demand
and the work is required to be taken up in anticipation of A/A & E/S, the nature of
urgency should be clearly brought out in the record and approval of the competent
authority i.e. VC. DDA should invariably be obtained. Where action for call of tenders
etc. istaken up in anticipation of A/A & E/S, simultaneoudly the preliminary/detailed
estimate should be processed for formal A/A & E/Sin atime bound manner.

The above instructions may be strictly adhered by all concerned. Thisissueswith
the approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [HQ]

Copy to:—
1  AllCEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ),. DDA.

2 CE(QC), DDA with 10 sparecopiesfor circulationamong SEs& EEsunder his
control.

3 CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.
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4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

5. CAO,DDA

6. Project Manager (Flyover), Gr. | and |1, DDA with 7 spare copies each for
circulation among EEsand FOs.

7. Director (System) for necessary action.
Director (Hort.), North & South, DDA with 10 spae copieseach for circulation
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copiesfor circulation anong EEsand FOs
under his control.

10. Director (Works), DDA/Director (PR) DDA.

1. EO- I & EE(PPC), DDA.

12. DY.CAO(Plan), DDA.

13. S.R.O.(RTI)DDA.

14. Hindi Officer for Hindi version please.

15. Copy toFileNo. EM.8(2)98/All Zones/04/DDA/P.

Copy aso forwarded to:—

1 PStoVC, DDA for kindinformation of thelatter.

2. PStoEM, DDA for kind information of thelatter.

3. PStoFM, DDA for kind information of the | atter.

Sd/-
Director [Works]

[Para 101 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken (statusason 10th September, 2009)

DDA has informed that the cases are till under investigation in the vigilance
department of DDA.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.

ObservationgRecommendations

According to Clause 504.8 of the Ministry of Surface Transport specifications
contract unit ratefor awork shall be paidinfull carrying out all the required operations
and no separate payment should be made for primer coat/tack coat. Audit scrutiny of
thework relating to Master Plan Road Phase | Group |11 Dwarkaveiled that an amount
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of Rs. 32.68 lakh wasreleased by DDA during December 2001 to June 2004 for payment
to the contractor for primer coat/tack coat though there was no such stipulation or
regquirement in the schedule of quantities attached to the tender documents/agreement.
According to Audit, no separate payment wasto be made for primer coat/tack coat and
it should have been included in the unit rate of work asawhole. Thiswasalso clarified
by Chief Engineer in Novemeber, 2004. Similarly in another work of Master Plan Road
Phasel Group |, Dwarka, Rs. 41.14 |akh was separately paid to the contractor for primer
coat/tack coat. The Chief Technical Examiner aswell asthe Chief Engineer clarified that
the amount were not payable. Accordingly, DDA withheld Rs. 32.68 lakh and Rs. 46.48
|akh respectively from the payments made for these 2 works pending final action to be
taken on receipt of reports from the Vigilance Department and the Chief Technical
Examiner. The Committee wasinformed that the matter was subsequently referred to
Central Vigilance Commission (CV C) and aview on the balance payment isbeing in
DDA on the observations of CVC. The Committee regret to note that despite clear
specifications laid down by the Ministry of Surface Transport that contract unit rate
for awork includesall the required operationsincluding primacoat/tack coat, DDA has
conveniently ignored or by passed these specifications resulting in release of excess
amount to the contractor in 2 works relating to construction of Master Plan roads.
Though the amount was withheld subsequently in view of the instructions by the
Chief Engineer, nevertheless these instances point to lack of proper understanding
and interpretation the work specifications relating to construction of road.

The Committeetrust that in future DDA would take adequate precautionsto that no
extraamount is paid to the contractor for carrying out these operations/items, which
per se are subsumed in the contract unit rate for the work as awhole.

[Para 102 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

It is clarified that the observations are based on Central Technical Examiner's
observations. The Central Technical Examiner has accepted the contention of the
DDA and asinformed by the Executing Engineer, Vig.VI.D.D.AvideNo. F.26(03)/
Vig./IV/347/5739 dated 30.6.2006 (Annexure 'H") that the relevant paras have been
dropped by CVC. Therefore, there may not be any need for issuing further circular as
the action of the concerned Executive Engineer wasin order and the issue has already
been dropped by Central Technical Examiner aswell asVigilance Cell of D.D.A.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEXURE 'H'

DELHI DEVELOPMENT AUTHORITY
(VIGILANCE BRANCH)

No.: F26(03)03Vig./I\V/347/5739 Dated 30.6.06

The Chief Engineer (Dwarka),
D.D.A., ManglaPuri,
New Delhi.

Sub:  CE'sreport regardingMaster Plan Road in Group-l Phase-1, Dwarka.
Ref: (i) Your officeletter No. CE/DWK/13(231)W D-6/2002/1503 dated 9.6.06.
(ii) Thisofficeletter No.F. 26(3)03/Vig./I V/113/5329 dated 19.6.06.

In continuation to this officeletter cited above. Itistoinformthat ParaNos. 11.2.10
& 11.2.11 have been dropped by CVC. Itisfor your information please.

Sd/-
Ex. Engineer (Vig.) VI
D.D.A.

ObservationgRecommendations

The Committee's examination has revealed that thereislack of adefinite policy in
DDA to deal with casesarising out of thefailure of itscontractorsto complete the work
within the stipulated time frame. Thiswas best manifested in itsimprudent handling of
the work of construction of peripheral of storm water drain in Sectors 1 and 2 of
Dwarka. As per records, thiswork was awarded to afirm, M/sN.R.B. Associates at its
tendered amount of Rs. 1.46 crore with stipulated date of start and completion as 8
October, 1996 and 7 October. 1997 respectively. However, thework wasrescinded on 5
August, 1998 on the ground of delay in completion of thework. Relaying on assurances
given by the Firm for expeditious completion of thework, it was subsequently decided
with the approval of the Chief Engineer on 7 June, 2001 to revoke the decision to
rescind the contract and allowed the contractor to resume the work. Asthe firm could
not completethework, the contract wasfinally rescinded on 1 March, 2003. Duetothe
flip-flop by DDA inthe decision making process, the proposed civic amenity could not
beput in placefor over 5 years. The Committee notethat at thetime of final rescinding
of the contract, the contractor had completed work worth Rs. 1.14 crore and the balance
of the work was awarded to another firm in October, 2003 at their tendered amount of
Rs. 96.09 |akh against estimated cost of Rs. 84.15 lakh. Thework wasfinally completed
in September, 2005. The Committee are surprised to notethat the Work Advisory Board
of DDA had decided to reverse the recession of the contract merely on the basis of
assurances given by the contractor and without conducting any due diligence and
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realistic assessment of the capabilities, track record and intention of thefirm and hence
wasinjudicious. As aresult there was unavoidable delay in completion of thework as
well as cost escalation, which is anything but regrettable.

The Committeewould like DDA to recover theamount of Rs. 28.03 lakh compensation
leviable, along with interests under the terms of the contract from the contractor
without any further delay. The Committee trust that DDA must have provision for
black listing such defaulting contractors.

[Para 103 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

(i) A recovery suit has been filed in the Court and the next date of Rearing is us
29.4.2008.

(i) Action to debar the agency has since been taken and the agency stands
debarred from further tendering in DDA for indefinite period vide Ordersissued
vide No.F.4(8)172/Secy./CRB/2003/Pt./954 dated 18.9.2003. (Copy attached as
Annexure'D'".)

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEAURE 'D'
DELHI DEVELOPMENT AUTHORITY

Contractor's Registration Board
1st Floor VikasMinar
New Delhi-110002.

No. F.4(8)/72/Secy./CRB/2003/Pt./954 Dated 18.09.03
OFFICE ORDER No. 90/2003

Whereas M/s. N.R.B. Associates, 5, Fancy Lane, Calcutta (Now-Kolkata) 70000,
registered in Class-1(B&R) in CPWD vide registration No. 5/1216. File No. 59(5)95/
GS1/V(B&R)SE-3/Cdl., were awarred the work of D/o 1769.88 hect. land at Dwarka
Project Ph.1i/c aternative plotsaround villageAmberhai, Bagdola& Manglapuri. SH:
Clo peripheral stormwater drainsin Sec. 1 & 2 costing Rs. 1.47 croreson 8.10.96 having
stipulated date of completion 7.10.97.

Whereas the performance of the contractor was found quite un-satisfactory right
from the date of start of the work.

Whereas the contractor could not complete the work and the same was finaly
rescinded.

Whereas on the request of the agency the aforesaid rescission was revoked by
W.A.B. on 7.6.01 with the condition that the balance work would be compl eted by the
agency within one year

WhereasM/s. N.R.B. Associates again backed out of their commitmentsto complete
the work, WAB decided to debar the agency for further tendering in DDA with the
direction not to issue tender to them in DDA.

Whereas a show cause notice was issued to M/s. N.R.B. Associates at their both
the known addresses but the same was received back undelivered from the postal
department.

[Para 103 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken (statusason 10th September, 2009)

DDA has informed that as intimated earlier a recovery suit has been filed in the
Court and the next date of hearing of the casein the Court is 25th November, 2009.

Asregards black listing of thefirm, it stands barred from further tendering in DDA
for indefinite period.
/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.

24
S-VE/Report 2010/2535L s/ Job No- 36t0 43



ObservationgRecommendations

The Committee are dismayed to find that DDA do not have a system for
synchronizing creation of infrastructure and their utilization. Based on the Project
Report prepared in July 1992, which envisaged water requirement of 80 MGD (Million
Gallons per Day) to cater to an anticipated population of about 12 lakh in the sub-
city, DDA planned the construction of four command tanks in Phase | and two in
Phase |1 for the supply of water to the general public. By March, 2004, DDA had
created a storage capacity of 36 MGD whereas the quantum of water received from
the Delhi Jal Board (DJB) was only 2 MGD, which was subsequently increased to
3 MGD with effect from July 2004. As aresult, three out of the four command tanks
constructed in Dwarkain between 1999 to 2004 at an expenditure of Rs. 29.14 crore
remained idle as of December 2005. The Committee note that based on the present
population in Dwarka, the requirement of water was actually only 10 MGD as of
February 2005 and thusthe construction of the command tanks was not linked with
the actual requirement as well as availability of water. The Committee observe that
this quantum of 3 MGD of water being supplied by DJB or in fact even the full
present requirement of 10 M GD waswithin the capacity of command tank No. 2 alone
and hence the money invested on the remaining three unused tanks could have been
avoided till the increased supply of water is obtained from DJB. The Committee are
not convinced by the Ministry's explanation that such big tanks cannot be
constructed within a short period in view of the fact that the command tanks were
completed within a period of 2 to 3 years whereas the township like Dwarka took
about 10 years to come up. The Committee do not accept the DDA's stand that the
cost factor for early construction of the command tanks is beneficial as the cost of
construction has now increased manifold for the simple reason that prolonged non-
use of underground structures faces the risk of their progressive deterioration
requiring additional fundsfor their repair so asto render them usabl e at a subsequent
stage. In addition expenditure on manpower for managing these tanks approximately
comesto around Rs. 3.00 lakh per year. Moreover, the huge money invested on these
assets could always have been used on other more important and pressing
requirements. The Committee are baffled that DDA started construction of the fifth
tank despite the fact that only three tanks are partially in operation at present due to
inadequate water supply/pressure. What is missing in this whole episode is lack of
anticipation and coordination with the concerned agenciesaswell as prioritizing of
schemes and the objective of creating infrastructure, which is actually required and
that can be immediately used on its completion.

The Committee urge upon DDA to take up the matter at appropriatelevelsto get the
required quantity of water from DJB so that the unused command tanks are put to use
without any delay. They also recommend that DDA should put in place a proper
mechanism in coordination with other civic bodies like DJB to ensure that resources
are invested wisely and assets created therefrom do not remain idle.

[Para 104 of 55th Report of PAC (Fourteenth Lok Sabha)]
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Action Taken

Thematter isbeing pursued vigorously by DDA with Delhi Jal Board. A letter tothis
effect has also been written vide No. CE (DWK)26(1)07/WS/3638 dated 19.10.2007
(Copy attached as Annexure 'E'). The matter is being pursued further during the
coordination meetings with the Delhi Jal Board (Annexure'M").

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India.



ANNEXURE 'E'

DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE CHIEF ENGINEER[DWARKA]

DWARKA PROJECT OFFICE
MANGLAPURI, NEW DELHI.
No. CE/DWK/26(1)07/WS/3638 Dated: 19.10.07
To,
The Member (Water),

Delhi Jd Board, GN.C.T.D.,
VarunalayaBuilding Phase-11,
New Delhi.

Sub: Command Tanksconstructed by DDA in DwarkaZonenot used dueto
short-supply of water from DJB.

D.D.A. has constructed 4 Nos. Command Tanksi.e. CT-1, CT-2, CT-3and CT-4in
different Sectors of Dwarka zone as per the schemes approved by Delhi Jal Board.
Delhi Jal Boardissupplying only 2.8 MGD water with theresult only two Nos. Command
Tanks are in use. Balance two Nos. Command Tanks constructed by DDA are lying
unused dueto short supply of water from Delhi Jal Board. Asper the present habitation
in Dwarka Zone, the present requirement of Water is8 MGD and Delhi Jal Board is
supplying only 2.8 MGD water.

In view of above, it is requested that keeping in view the present habitation and
demand, minimum 8 MGD water be supplied to Dwarkaareaand thishelp DDA to put
inuseall the4 nos. of command tanks constructed by DDA and the DJB water shall be
made availableto al the residents of the Dwarka Zone.

[Er. SR. Solanki]
Chief Engineer [Dwarka]
Copy to:—
1 Engineer Member, DDA for kind information.

2 Chief Engineer (South), Delhi Jal Board, Varunalaya Building, Jhandewalan,
New Delhi.

3 SE. CC-17, DDA for necessary action.

Sd/-
Chief Engineer [Dwarka]
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ANNEXURE 'M'

DELHI DEVELOPMENT AUTHORITY
[EM'SSECTT]

No. EM3(25)86/Vol-17/DDA/1985 Dated: 31.5.07
9.6.07

MINUTESOF THE MEETING
Sub: |ssuebetween DDA and DJB:

A meeting has convened on 17.5.07 at 11.30A.M. in the Conference Hall to discuss
the various issues belonging to DDA and DJB.

List of the officers who attended the meeting is annexed.

Thevariousissuesduefor discussion were circulated alongwith the meeting notice.
Deliberations about these issues are reflected as under:—

A. Levyof InfrastructureFund

During the discussion, DJB officers intimated that the total dues against the
infrastructure chargeswere Rs. 33,66,92,622/-, which were already conveyed to DDA.
However, the same has now been reduced to Rs. 25,95,38,912/-, after adjusting the
amount received thereafter from DDA and correction made on account of some colonies
shown at two places. The details of the revised amount was given there itself in the
meeting.

CE(DWK), DDA, informed that after reviewing, thetotal pending liabilitiesagainst
DDA areRs. 18,49,00971/- only. DDA'sclaimsagainst DJB arelisted at 'B' on P-3. DDA
officersfurther informed that thisamount of Rs. 18,49,00971/- dsoincludesthefollowing
which arenot payableto DJB asdescribed in next para. The detailsof thisamount have
aready been sent to SE(P) water/DJB by SE(DWK) vide letter No. F2(61)06/CC-2/
DDA/1040dated 15.5.07.

(i) The Infrastructure chargesfor Slum & JJ colonies & others—

DJB hasclaimed Rs. 1,51,62,003 for six colonies developed by DDA, on behal f
of Slum & JJ & IAAI, DDA has just carried out the work on their behalf,
therefore, theinfrastructure fund shall be payable by themonly & isnot justified
to belevied on DDA. Moreover, in one of the meeting held in the chamber of
Chief Secretary, Govt. of NCT it was decided that thisamount against the Slum
& JJ Colonies shall be charged to plan fund of Delhi Govt. (copy enclosed).
Hence this amount is not agreesble.
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The other dispute is of Rs. 12,00,000/- still withheld by DDA on account of
deptt. chargesfrom the already withheld amount of Rs. 1,63,47855/- which are
not payable as per the policy of DDA, however, the balance withheld amount
was already released, beside this Rs. 46,048/- of East Zone is also not
considered whilefinalizing the details of dues.

Therefore, the total amount of these account comes out to Rs. 16406051/-.

Anamount of Rs. 4,75,24,389/- has been paid to DJB for various colonies by
DDA after the statement reflecting an amount of Rs. 33,66,92,622/- was sent
to DDA. This amount shall be adjusted from this statement.

An amount of Rs. 9176828/- as detailed in the enclosed list is a disputed
amount as some of the schemes have been reflected twice in the statement.
The same may be adjusted.

After accounting for the above amountsat (i), (ii), (iii) the net amount payable
to DJB at this stageworks out only Rs. 10,35,07,415/-

In addition to the above amounts, DJB, also made a demand on account of
thefollowing:—

Anamount of Rs. 1,60,49,838/-, for theinfrastructure fund of 20 different
societies of Dwarkaisincluded inthisamount of Rs. 18,49,00971/-. Inthis
regard it was informed by Director (Bldg.) that DDA only forwards the
service schemes submitted by the society, to DJB for their approval. The
demand for Central storages chargesand infrastructurefund should directly
beraised by DJB to the President/Secretary of the society under intimation
to Building Section for information only.

President/Secretary of the society deposit the Central Storage charges
andinfrastructurefund directly to DJB. Moreover, nointimation of approval
of plans & deposited amount is sent by the President/Secretary of the
society to the Building section of DDA. Inthisregard it wasintimated that
it will not be possible for DDA to collect the charges from the society on
behalf of DJB. Therefore, the amount should be collected one time from
the society by DJB before the approval of the scheme & issuing the NOC.

However, just to help out the DJB it was decided that the list of the
defaulters may be given to DDA so as to stop the issue of completion
certificate if not issued so far or stoppage of water supply after proper
notices if possible.

DJB a so demand the payment of Rs. 9,73,97,817/- asthe 4th instal ment of
the infrastructure fund for water supply scheme in various zones but as
per thedecision taken earlier during thelast meeting held on 15.7.04 between
VC, DDA and CEO/DJB, (copy enclosed) 4th instalment of infrastructure
fund of water supply schemeis payableto DJB only whenwater isactually
provided by DJB. In view of this, thisamount is not payable at this stage
hence should have not included in above amount.
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Inveiw of the above, it wasinformed by DDA officersthat at present only
an amount of Rs. 10,35,07,514/- is payable to DJB but as DJB hasto pay
the proportionate cost amounting to Rs. 2270.75 lacs for command tank
and SPS constructed at Dwarkaby DDA, the net amount of Rs. 1235.68 lac
ispayable by DJB to DDA.

V C, DDA desired that DJB should reconcilethisamount immediately, and
if this amount is agreed, the same shall be adjusted for the forthcoming
scheme of DDA in case of DJB'sinability to pay to DDA dueto financia
constraints.

Action-CE(DWK)-DJB
B. DDA duestowar dspropor tionate cost of Command Tanksand SPS

DDA officers informed that on account of proportionate cost of Command Tanks
and SPS constructed by DDA at Dwarka, DJB isto pay an amount of Rs. 2270.75 lacs
DJB had areservation on the amount of the proportionate charge of Command Tanks
and SPS-1. It was decided during the meeting that the matter may be sorted-out by
arranging ameeting with CE(DWK) without any further delay.

Action-CE(DWK)-DJB
C. Handing over of servicesof 146 colonies

The matter regarding the handing over of 146 colonies was a so discussed during
the meeting. It was informed by DJB officers that in certain areas due to the short
supply of water asin Sector-20to 25, Rohini DJB will not be ableto take over thewater
supply services from DDA.

The details of the colonies for which the plans had already been submitted for
sewerage and water supply schemes. Due to the poor response shown by DJB in
taking over the services, even the joint inspections are yet to be carried out. In this
regard DJB officers stated that at somelocations, the DDA staff wasnot ableto get the
pressure checked in line. List of colonies etc. shall be sent again alongwith names of
DDA officersto respective CEs of DJB.

Action-E.O.-Il to EM

VC, DDA desired that atime bound programme for different activitiesinvolved in
for taking over these services shall be submitted within aweek's time and the address
& telephoneNos. of the Division of DJB responsibleto take over the servicesmay also
be intimated, for smooth and early handing over of the services. Further VC, DDA
advised that the meeting at least at the level of Chief Engineers between the two
departments should be held monthly so that if any bottleneck or shortfall is observed
from any side, the same can be cleared during the meeting itself.

Action-All CESDDA-DJB
D. Handingover of water supply system at Dwarka

It wasinformed to DJB officersthat in spite of the directionsof Hon'bleL.G,, Secy.
(UD) and Parliament Committee, DJB has not yet started the process of taking over the
Water Supply System of Dwarka sub-city.
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Inthisregard DJB officersinformed that the copy of the approved scheme/completion
plan has not been submitted in some of the schemes. List of such schemes was not
available. VC, DDA directed to CE(DWK) that the necessary requirement should be
fulfilled within a weeks time and ensure that the joint inspection in all the colonies
should be completed within atimeframe.

VC, DDA asked DJB officersto prepare atimetablefor joint inspection of the water
supply system of Dwarka sub-city as agreed by CEO/DJB with Secy(UD).

Action-CE(DWK)-DJB

To conclude VC, DDA informed that DDA is keen to sort out this matter of
infrastructure fund and proportionate cost of SPS-1 and Command Tanks and ready to
make all the due paymentsif DJB givesustime bound programmefor supply of water.

The meeting ended with avote of thanksto the chair.
Thisissues with the approval of EM/DDA.
Sd/-
Director (Works)
Encl:-Annexure'A’

Copy to:—

-

PSto VCforinformation

CEO,DJB.

EM, DDA.

FM, DJB.

Member (Sewerage), DJB.

Member (Weater), DJB.

CE(HQ, SEZ, SWZ,DWK,RZ,NZ, EZ, Elect), DDA.,
CAO,DDA.

E.O-11toEM, DDA.

© 0 N O O b~ WD

Sd/-
Director (Works)



Sub:

Commentson theremedial/Corr ectiveAction Taken Noteon 55th Report of

the Public Accounts Committee (14th Lok Sabha) on Chapter 11 of the
Comptroller and Auditor General'sAudit Report No. 2 of 2006 for theyear
ended March, 2005 regar ding " Developlment of land by DDA" .

SNo.&  Comments of Audit onthe Replies on the comments of Audit.
ParaNo.  Remedial/Corrective

of 55th Action Taken Note on

Report of  the 4th Report of PAC

PAC. (14th Lok Sabha).

1 2 3

S.No.5, (1) Whether any institutional (D) Yes— Institutional

Para101 monitoring  mechanism Monitoring mechanism such

has been developed to
ensure due coordination
with other civic agencies
involved in removal of
hindrances?

(2 Wheter any responsibility
fixed where there iscost
escalation or delay due to
failure to supply drawings
and designsto firm?

@

as execution of works and
incurring expenditure there-
against only after proper A/A
& E/S, creation of infrastructure
facilitiesonly after ensuring that
the same is immediately usable
on the compl etion of work and to
avoid undue prolongation of
contract because of hindrances
resulting in payment of
Escalation under Clause 10 CC,
has been developed, and
guidelines in this regard have
been issued to all concerned for
strict compliance in future vide
Circular Nos. 609 and 611, dt.
25.10.2007 issued by Director
(Works), DDA (Annexures A,
B,,&C).

All thefilesof five cases, relating
to the works, have been sent of
Chief Vigilance Officer vide No.
FOto CE(DWK) 3(41)2005-06/
Part/3651, dt. 22-10-07
(Annexure-D,) for fixing
responsibility on the erring
officers. The matter isstill under
investigation by the Vigilance
Department.
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2

3

S.No. 6,
Para102

S.No.9,
Paral105

S.No. 10
Para106

Please furnish a copy of reprot
submitted by Central Technical
Examiner aswell asby Vigilance
Cell of DDA inthisregard.

Isthere any deterioration in the
structures  created?  Will
additional  expenditure be
required as and when under

ground  water reservoirs
are brought into use? What are
the arrangement for their safety
and upkeep?

Whether audit of 79 units
targeted for audit out of total
due i.e. 150 auditable units
completed? 150 auditable units.

A copy of the report submitted by
Chief Technical Examiner, CVC& a
letter from the Vigilance Cell, DDA
vide which the relevant paras of the
CTE Nos. 11.2.10 & 11.2.11 have
been dropped by the CVC are
enclosed as per Annexure-E, & F,
respectively.

1 No. deteriorationinthestructure
has been observed as on date.

2 Likely additional expenditureto
be incurred will be only on
routine works like cleaning of
tank and making connection etc.
at the time of commissioning of
tank.

3 Operational staff has been
deputed to safeguard electrical
machinery by EE (Elect.)
concerned.

Yes— TheAudit of 79 Unitswas
targeted during the financial year
2007-08. Out of 79 Units, audit of 77
Units was conducted as against the
due total 150 auditable units.

/-
(Dr. M.M. Kutty)

Joint Secretary to the Government of India



ANNEXURE A,

DELHI DEVELOPMENT AUTHORITY
[ENGINEER MEMBER'S SECTT]]

No. EMI(10)2007/Cir (PAC AupiT Paras) DDA/3913 October 25, 2007
CIRCULAR No. 609

Sub:  Creation of infrastructuresonly after ensuringthat thesameisimmediately
usableon thecompletion of work.

DDA constructed two underground reservoirs of 3.5 MGD capacity each between
February, 1997 and February, 2000. However, these reserviors could not be
operationalized even after five years of their completion due to lack of water. Public
Accounts Committee (14" L ok Sabha) observed that therewas clear mismatch between
the actual the then requirement and the water being supplied by DJB. Hence, the
expenditure on construction of these structures without immediate prospect of their
utilization was not justified. The Committee expressed their serious displeasure over
the DDA's inability to link the construction of these underground reservoirs to the
actual requirements as well as the prospect of availability of water and consequent
failure to operationalize them, which was nothing but an indication of poor planning
and lack of co-ordination with concerned civic agencieson the part of DDA. Contention
of DDA that Construction of these structures take a period of three years period was
not accepted by PA.C. despitethefact that it wasresponsibility of DJE to supply bulk
water.

In this regard, it is pointed out that in future any infrastructure project is
conceived,phased requirement of various services should be worked out and al
concerned civic authorities such asBSES, NDPL, DJB etc. should be contacted. Firm
commitment should be obtained before creation of such infrastructural facilities by
DDA so that the scare resources are properly utilized. Only infrastructures which are
actually required and areimmediately usable on completion of work should be created
so as to ensure that the expenditure incurred does not remain idle. These activities
should be cordinated by the CEs and problems, if any, should be brought out to the
notice of EM/VC, DDA for action needed, if any at higher level. Taking up of any
project without proper planning and assessment of ground realities which resulted in
non-utilization of assets so created would be viewed serioudly.

Thisissueswith the approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [HQ]
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Copy to:—

1

All CEs (Civil/Elect.), DDA with 20 spapre copies for further distribution
amongst SEsand EEs, Jt. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE(Design), DDA with 10 sparecopiesfor circulation among SEs& EEsunder
his control.

4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

5. CAO,DD.

6. Project Manager (Flyover), Gr.-I and |1, DDA with 7 spare copies each for
circulation among EEs& FOs.

7. Director (System) for necessary action.
Director (Hort.), North & South, DDA with 10 spare copieseach for circulation
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copiesfor circulation anong EEsand FOs
under his control.

10. Director (works), DDA/Director (PR), DDA.

1. EO-, I, 111 & EE(PPC), DDA.

12. DY,CAO(Pan),DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. CopytoFileNo. EM.8(2)98/All Zones/04/DDA/P.

Copy also forwarded to:—

1 PSTOVC, DDA for kind information of theletter.

2. PSTOEM, DDA for kind information of theletter.

3. PSTOFM, DDA for kind information of theletter.

Sd/-
Director [Works]



ANNEXURE B,

DELHI DEVELOPMENT AUTHORITY
[ENGINEER MEMBER'S SECTT]]

No. EMI(10)2007/Cir (PAC AupiT Paras) D.D.A/3916 October 25, 2007
CIRCULAR No. 610
Sub:  Award of work and incurring of Expenditurewithout A/A & E/S.

The Public Accounts Committee (14th Lok Sabha) on 'Development of Land by
DDA

observed that the work has taken up in anticipation of A/A & E/S and substantial
expenditure was incurred. They further observed that neither the Ministry of Urban
Development nor DDA had made efforts for circumscribing the circumstances under
which the works were taken on urgent basis and no justification is seen for awarding
such large number of works without obtaining prior approval and sanction.

A number of instructions have been issued in thisregard from time to time that no
work should be undertaken or any liability/expenditureincurred thereon without proper
A/A & EJS of the competent authority. The latest instructions issued vide this office
O.M. No. dt. 20.1.06/ 23.1.06 may berefferedto.

Itisenjoined upon all the field units that where the exigencies of the work demand
and the work is required to be taken up in anticipation of A/A & E/S, the nature of
urgency should be clearly brought out in the record and approval of the competent
authority i.e. VC, DDA should invariably be obtained. Where action for call of tenders
etc. istaken up in anticipation of A/A & E/S, simultaneoudly the preliminary/datailed
estimate should be processed for formal A/A & E/Sin atime bound manner.

The above instructions may be strictly adhered by all concerned. Thisissues with
the approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [HQ]
Copy to:—

1  AllCEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE (Design), DDA with 10 spare copies for circulation among SEs & EEs
under his control.
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4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

5. CAO,DDA.

6. Project Manager (Flyover), Gr.-l and |1, DDA with 7 spare copies each for
circulation among EEs& FOs.

7. Director (System) for necessary action.
Director (Hort.), North & South, DDA with 10 spare copieseach for circulation
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copiesfor circulation anong EEsand FOs
under his control.

10. Director (works), DDA/Director (PR), DDA.

1. EO-, 11,111 & EE(PPC), DDA.

12. DY,CAO(Pan),DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. Copy toFileNo. EM.8(2)98/All Zones/04/DDA/P.

Copy aso forwarded to:—

1. PSTOVC, DDA for kind information of theletter.
2.PSTO EM, DDA for kind information of theletter.
3.PSTO FM, DDA for kind information of theletter.

/-
Director [Works]



ANNEXURE C,

DELHI DEVELOPMENT AUTHORITY
[ENGINEER MEMBER'S SECTT]]

No. EMI(10) 2007/Cir (PAC AupiT Paras) DDA/3914 October 25, 2007
CIRCULAR NO. 611

Sub:  UndueProngalation of Contract and payment of escalation under clause10CC.

The Public Accounts Committee (14th Lok Sabha) made observations on
"development of land by DDA that in five cases of work relating to Dwarka Project,
DDA not only failed to ensure clear site at thetime of award of works but also could not
remove the hindrances such as pipeline running below the site, electric duct, sewer
work in progress, shifting of electric poles and MTNL cables, non-availability of
drawings of bridge etc. Thisresulted in delay in execution of these works on the part
of the DDA by 10 to 38 months and avoidable cost escalation too. Scrutiny of these
cases reveal ed that much of the so-called avoidable hindrances, were manifestation of
lack of sound planning and institutionalised mechanism for close co-ordination with
concerned civic agencies and absence of a synchronized action plan for execution of
works in co-operation with other agencies in DDA. It was further observed that the
misuse of Clause 10 CC might not be ruled out where the contracts are extended for
unduly long period.

In thisregard, it is to emphasize that as soon as any project is conceived, al such
obstaclessuchasMTNL/BSNL, DIJB/MCD, NDPL, overhead/underground line should
be identified and action should be taken in advance for their shifting etc. so as to
ensure to provide the site to the agency free from all such hindrances/obstacles.
Further, close co-ordination should be held by the NIT approving authority with
respective agencies and other counterparts within DDA; and work should not be
alowed to be delayed on such issues.

Wherethe exigency demandsto take up the work in anticipation of removal of such
obstacles, it will be responsibility of the Executive Engineer to pursue the matter with
relevant agencies and keep higher officesaswell as NI T issuing authority informed of
such problem indicating the action required, if any, at their level. If the executing
agency is made responsible for removal of such services, it should be clearly brought
outinNIT.

Misuse of power by granting extension of time without levy of compensation and
alowing undue obenefit to the agency shall be viewed serioudly.

Theinstructions shall be adhered strictly by all the concerned. Thisissueswith the
approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [HQ]
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Copy to:—

1

All CEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ), DDA.

2. CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.

4. CVO, DDA with 16 spare copies for circulation among SEs & EEs under his
control.

5. CAO,DD.

6. Project Manager (Flyover), Gr.-1 and |1, DDA with 7 spare copies each for
circulation among EEsand FOs.

7.  Director (System) for necessary action.

8. Director (Hort.), North & South, DDA with 10 spare copieseachfor circulaion
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copiesfor circulation anong EEsand FOs
under his control.

10. Director (Works), DDA/Director (PR), DDA.

1. EO- I & EE(PPC), DDA.

12. DY.CAO(Plan), DDA.

13. S.RO(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. CopytoFileNo. EM. 8(2)98/All Zones/04/DDA/PX.

Copy aso forwarded to:—

1 PStoVC, DDA for kind information of theletter.

2. PStoEM, DDA for kind information of theletter.

3. PSto FM, DDA for kind information of theletter.

Sd/-
Director [Works]



ANNEXURE D,

DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE CHIEF ENGINEER (DWARKA)

No. F.O.to CE(DWK.) 3/(41)2005-06/Pt./3651 Dated: 22.10.2007
To,

TheChief Vigilance Office,
VigilanceCell, DDA,
Vikas Sadan, INA, New Delhi.

Sub:  Minutesof themeeting held in thechamber of V.C., DDA on 26.9.07

It isintimated that Performance Audit on Dev.of land by DDA was conducted by
the Audit Party from the office of the A.G.(Audit) and the paras were included in the
55th report of the PAC (14th Lok Sabha). A meeting was held in the chamber of the
Vice-Chairman, DDA on 26.9.07 to decide the modus operandi for preparing Action
Taken Notes on the observations/recommendations continued in the 55th report of
the Public Accounts Committee (14th Lok Sabha) on "Development of land by the
DDA." As decided in the meeting action in respect of para-5(i) for transfer of all the
records relating to these five works to the Vigilance Deptt. for investigation is to be
taken by this zone. Accordingly, following files are being forwarded herewith along
with a copy of minutes of the said meeting and copy of the observation/
recommendations of the PAC. Any other record whatsoever needed will be made
available as soon as the same is asked for. However, concerned EE/SEs are being
directed to send the relevant records to the Vigilance Branch.

1. FO.to CE(DWK..) 1 (733)C-13/DDA. (110 12/N & 1t0416/C)

2. FO.t0 CE(DWK.) 1 (734)C-13/DDA. (P-1t0 10/N and 1 to 275/C)
3.FO.to CE(DWK.) 1(735)C-13/DDA. (P-1to 7/N and 1t0 124/C)

4.FO.to CE(DWK.) 1(736)C-17/DDA. (P-1to 7/N and 1t0 205/C)

5. FO. to CE(DWK..) 1 (796)C-13/DDA /2003-04, (P-1t0 151/C and 1to 10/N)

Encl: Asabove.

Sd/-
(SR. Solanki)
Chief Engineer (Dwarka), DDA
N.O.O.
Copy to:—

S.E.,CC-2,13,17 & SE(P)-11, DDA with therequest to transfer all therelevant records
in respect of recommendationsin para-5 to the Vigilance Deptt. for investigation.

Sd/-
SE. (Dwarka), DD



Confidential
ANNEXURE E,

No. 12-02-11-02.WT-99
Government of India
Central Vigilance Commission
(CTE'sOrgn.)

Block'A" GPO Complex, INA.
SatarkataBhavan, New Delhi-23

The Chief Engineer(Dwarka)
Delhi Development Authority,
VikasMinar,

New Delhi.

Sub:  Strengthening of the existing 2 lane carriage way, constructing additional
4lanes, serviceroad, foot path, drainage, X-drainagewor k and fixingkerb
stone, constructing bridges, culvertsetc. at Dwar ka Project, New Delhi

Enclosed please find herewith copy of I/E report on the above mentioned work.
Replies against each paramay please be furnished to this commission within 60 days
of receipt of this|etter.

Sd/-
Encl: asabove. (Vinayak Rai)
Technica Examiner

Copy with copy of report forwarded to:—

1 The Supdt. Engineer, Civil Circle 13, DDA. Mangla Puri, New Delhi for
information and necessary action.

2 TheEx-Engineer, Western Divn. 6, DDA. ManglaPuri, Dwarka, New Delhi-45
for information and necessary action.

Sd/-
(Vinayak Rai)
Technical Examiner
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CONFIDENTIAL

GOVERNMENT OF INDIA

CENTRAL VIGILANCE COMMISSION

CHIEF TECHNICAL EXAMINER'S ORGANISATION

A REPORT ON
THE INTENSIVE EXAMINATION OF WORK

By:

Shri Vinayak Rai
Technical Examiner
Central Vigilance Commission
'Satarkata Bhavan'
Block-A, GPO Complex, INA,
New Delhi- 110023



INTENSVE EXAMINATION REPORT

Name of Organisation:

Nameof work:

Location:

Tendered amount:
Period of inspection:
By

Shri Vinayak Ral,
Technica Examiner.

1.0 Particularsof Work

1.1 Nameof work

Agreement No.

Name of contractor:
Estimated cost
Tendered cost

Date of start of work
Due date of completion:

Present Progress:

1.2 Departmental Authorities

Zone
Circle

Division

Sub Division

Delhi Development Authority (DDA)

Strengthening of existing 2 lane carriageway,
constructing additional 4 lanes, service road, foot path,
drainage, X-drainage work and fixing kerb stone,
constructing bridges, culvert etc. at Dwarka Project,
Phase-l, Group-1, New Delhi.

Dwarka, Delhi.
Rs. 29.91 crores.
26/11,28/11, 29/11, 5/12 & 10/12/02

Strengthening of the existing 2 lane carriageway,
constructing additional 4 lanes, service road, foot path,
drainage, X-drain work and fixing kerb stone,
constructing bridges, culvert etc. at Dwarka Project,
Phase-1, Group-I.

4/EE/WD-6/DDA/2001-2002
M/s Unitech Ltd.
Rs.29,52,75,171/-

Rs. 29,91,34,153/-

1322001

13.2.2002

80% (approx).

DwarkaZone
Civil Circle-13/DDA

WD-10(sincestart upto 19.4.01)
WD-6 (4/01till date)

SD-IVWD-10upt019.4.01
SD-IV/WD-6 (4/01till date)
SD-11/WD-6 -do-
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1.3 Officialsin Char geof work

Chief Engineer Shri Suresh Mehta (up t0 30.11.01)
Shri C. Banerjee(1.12.01t028.2.02)
Shri S.P. Rastogi (28.2.02till date)

Supdtg. Engineer Shri N.C. Gupta(up to 8/02)

Shri Surinderjit Singh (8/02till date)
Ex. Engineer Shri A.K. Sharma(upto 4/01)

Shri Lait Mohan (4/01till date)
Astt. Engineer Shri N.K. Prabhakar (upto 4/01)

Shri P. Keshwani (4/01 till date)
Shri M.L. Nigam (-do-)

Jr. Engineer S/Shri Yudhister Yadav (WD-10) upto 16.4.01
B.P. Sachdev (SD-1V) -do-
R.P. Singh 15.5.01 till date
R.PS. Yadav from 16.4.01t0 6.8.02
R.G Bhagd (SD-11) from19.4.01t015.11.01
Mithlesh Kumar (19.4.01 till date)
SK. Sharma(19/01till date

Divl. Accountant Shri A.K. Gupta(WD-6) 19.4.01till date
Shri Rajiv Kumar (up to 4/01)

Asstt. Surveyor of Works in Divn. Shri UK. Chaukar
Surveyor of Worksin Circle Shri SK. Sharma
Surveyor of Worksin SSW's Shri N.R. Gupta
Office

2. Scopeof work

Thework comprises of strengthening of existing 2 anes carriageway; constructing
additional 4 lanes, service roads, foot path, drainage works, fixing kerb stone and
c/o bridges and culverts. Main scope of work includes the following:

(8) Clo 60 mt. wide road including service road: 7420 mt. (approx.)
(b) Clo 45 mt. wide road including service road: 3820 mt. (approx.)
(c) Clo 1 bridgeand 1 culvert

(d) Footpath
(e) Fixing of kerb stones etc.

3. AdminigrativeApproval & ExpenditureSanction

3.1 Factsin Brief: A/A & E/Samounting to Rs. 206.92 crores as work outlays and
Rs. 23.15 crores as departmental charges (total Rs. 230.07 crores) was accorded inthe
59th meeting held on 20.9.01 of EAC congtituted by L G and samewascirculated by EM
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videletter No. EM. 6(45)2000/Est./12893-916 dt. 5.11.01. The subject work isthe part of
total sanction of Rs. 230.07 crores.

3.20bservations

3.2.1 Details of total expenditure booked against this sanction be furnished.
4. Consultancy
4.1 Appointment & Payment

4.1.1 Factsin Brief: M/sCRRI hasbeen appointed arbitrarily assingle offer basis
for consulting service for master plan roads in Dwarka at a total lump sum value of
Rs. 1.16 crores.

4.1.2 Observations

4.1.2.1 M/sCRRI has been appointed arbitrarily on single offer basisfor alump sum
amount of Rs. 1.16 croreswithout inviting open tendersand thus restri cting competition.
Reason a ong with action taken/proposed by intimated. Paraisreferred to CE (Dwarka)
for hiscomments.

4.1.2.2 M/sCRRI hasbeen appointed arbitrarily by VC, DDA. It may be clarified that
V Ciscompetent to award the consultancy work of magnitude of Rs. 1.16 croreswithout
call of tenders. Supporting delegation of powers be also furnished. Paraisreferred to
CE (Dwarka).

4.1.2.3 1t may becertified that CRRI had performed all the servicesasrequired as per
agreement between DDA & CRRI else action taken/proposed be intimated.

4.1.2.4 Detall of total payment madeto CRRI till date along with detail of conveyance
charges paid, if any, be prepared as per Annexure 'A' attached and be submitted.

4.1.2.5 The stipulated completion period of agreement between DDA & CRR was
25.09.02 but work is not completed till the date of inspection. Position of sanction of
EQOT by the competent authority be intimated.

4.1.2.5.1 Detail of any extrapayment madeto CRRI, if any, for the extended period be
aso furnished along with approval of competent authority.

4.1.2.6 DDA is having in-house design cell/office. Reason for appointment of
M/s CRRI as a consultant for design be furnished.

4.1.2.6.1 DDA has deputed about 7 JEs, 2 AEsfor day to day supervision of work.
Reason for entrusting supervision and quality control work to consultant even though
DDA has full-fledged unit for supervision resulting in infructuous expenditure be
furnished along with action proposed.

Paras4.1.2.6and 4.1.2.6.1 arereferred to CE (Dwarka) to offer hiscomments.
5. Detailed Estimate & Technical Sanction

5.1 Facts in Brief: Technical sanction to the detailed estimate amounting to
Rs. 30,41,33,426/- i/c 3% contingenci es has been accorded by CE (Dwarka) L etter and
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date of accord of technical sanction by CE (Dwarka) was not available on record.
Detailed estimate was prepared based on DSR 97 and on market rate for the items not
convered under DSR.

5.20bservations

5.2.1 A gtatement of al theworkswhich are being executed/had already been executed
through separate contract under A/A & E/S of Rs. 206 crores be prepared indicating
the name of work, estimated cost/tendered cost and accepting authority, and submitted
for further scrutiny. Comments on splitting of worksbe also furnished. Paraisreferred
to CE (Dwarka).

5.2.2 TShasbeen accorded by CE (Dwarka) but TS memo no. and date of accord of
TS has not been recorded. Reason for not recording date of TS be furnished. Parais
referred to CE (Dwarka).

6. Design & Drawing

6.1 Architectural & Structural: Structural design and drawingswere provided by
M/sCRRI.

6.2 Observations

6.2.1 Structural design given by M/sCRRI has not been checked by DDA Engineers.
Reasonsfor dispensing with checking of structural design befurnished. Paraisreferred
to CE (Dwarka).

6.2.2 In the absence of checking of design of DDA, how the structural soundness
and economy has been ensured, beintimated. Paraisreferred to CE (Dwarka).

7. Tender Documents(dr aft tender document)

7.1Factsin Brief: NIT amounting to Rs. 29,52,75,171/- has been approved by CE
(Dwarka).

7.2 Observations

7.2.1 Tenderswereinvited in anticipation of A/A & E/S. Reasonfor inviting tender
inanticipation of A/A & E/Saongwith approval of the competent authority befurnished.

8. Prequalification

8.1 Facts in brief: Applications for prequalification for (four different works)
Clomaster planroadsin Dwarkawereinvited. 37 firms obtained the bid documentsand
27 firmssubmitted their completed prequalification bids Eligibility criteriaas per press
advertisement was as under:

"The agencies should have executed 3 number of road works i/c earth filling,
sub grade work, semi dense carpeting, bituminous work with heavy machinery
and equipment, each work of value not less than rupees twenty crores during
thelast 5 years. The agencies should al so have experience of execution of cross
drainage works and bridge work up to multiple span of minimum 30 M each
along with well sinking/piling work etc.”
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But as per prequalification document issued to variousfirms, the eligibility criteria
as mentioned above was altogether different than that published in newspaper. The
eligibility criteriaprescribed in PQ document was as under:

The applicant shall meet thefollowing minimum criteria

@

(b)

Average annual turnover (defined as billing for works in progress and
completed) over the last five years of 40% of value of contract/contracts
appliedfor.

Successful experience as prime contractor in completing at least one contract
of highway (road and/or bridge works) Air Port contract of at least 70% of the
value of proposed contract within the last five years, this experience should
also include the following minimum quantities of work executed in any one
year.

Earth work in both excavation & embankment
(combined quantities) 46500 cum

Bituminouswork (DBM/AC/BC) 54440MT

The applications of all the 27 agencies were scrutinized and following 9 agencies
werefinaly prequalified with theapproval of LG on 13.9.2000:

@
(b)
©
(@)
®
@

)
(h)
0

M/sBridge & Roof Co. (India) Ltd.

M/s Oriental Structural Engineering Ltd.
M/s Afcons Infrastructure Ltd.

M/sL & T Ltd.

M/s Hindustan Construction Ltd.

M/s UP State Bridge Corporation Ltd.
M/s Progressive Construction Ltd.

M/s Som Dutt Builders

M/s Unitech Ltd.

8.2 Observations

8.2.1 Draft prequalification document duly approved by competent authority was
not produced during inspection. Copy of same be furnished aong with authority who
approved the PQ document.

8.2.2 Eligibility criteriafor prequalification as per PQ document issued to various
firmswas completely different than that published in newspaper. Thisdiscrepancy has
also not been pointed out during scrutiny of the applications. Paraisreferred to CVO
for scrutiny and fixing responsibility for the lapse.
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8.2.3 Prequalification of agencies has been done on the basis of eligibility criteria
published in newspaper (as evident from CE's recommendation). Moreover
prequalification doneis also not correct as per details below.

8.2.3.1 As per CE recommendations (copy enclosed), only four firms listed at
3. No. 1to4inpara8.1arefulfilling thecriterialaid down by DDA and othersi.e. firmsat
S. No. 5 to 9 were not fulfilling the criteria for the various reasons recorded. As such
igibility criteria was relaxed for 5 firms. If digibility criteria has to be relaxed, then
corrigendum relaxing the criteria should have been issued and fresh applications for
prequalification should have been invited. No urgency for not re-inviting applicationsis
aso put onrecord. Hence, lapse of relaxing PQ criteriainfavour of particular firmswithout
re-inviting applicationsis established. Responsibility be fixed for the above lapse.

8.2.3.2 Work has been awarded to M/s Unitech Ltd. who was not fulfilling the
eligibility criteria. Thusundue benefit has been extended to M/s Unitech. Responsibility
be fixed for the lapse and action taken/proposed be intimated.

Paras8.2.2,8.2.3,8.2.3.1 and 8.2.3.2 arereferred to CVO for detailed scrutiny and
comments.

8.2.4 Prequdlification of the agencies has been done for four work simultaneously
each costing, approximately Rs. 25 crores. Agencies were prequalified for all the four
contracts. As per PQ document "To quaify for more than one contract, the applicant
must demonstrate having experience and resources sufficient to meet the aggregate of
the qualification criteriafor each contract.”

But while prequalifying thisaspect i.e. aggregate of qualification hascompletely been
ignored and agencies prequalifying for one contract have been allowed to participate in
all the four contracts. Reason along with action taken/proposed be initimated.

Paraisreferred to CVO for scrutiny and comments.

8.2.5 Director (Works) in hisnoting dt. 11.9.2000 has stated that M/sUnitech (14/27)
comes under category C and not under category E whereas CE(DWK), DA has stated
that M/s Unitect falls under category E. This has resulted in prequalification of
M/s Unitech. CV O to scrutinize that whether M/s Unitech falls under category "C" or
category "E" and furnish his comments.

9. Call of Tenders& Awar d of Work

9.1 Factsin Brief: Tenderswereinvited fromthe9 prequalified firms. Seven agencies
purchased the tender document and 5 have submitted their tenders and comparative
position after opening was as under:—

S Nameof Tendered Rebate  Net tendered Position
No. contractor amount amount
1 2 3 4 5 6

1 M/s Unitech Ltd. Rs. 336400341/- 14.01% Rs 297869653/- L-1
i.e.0.88% above
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1 2 3 4 5 6
2  M/sL&T Ltd. Rs. 333394674/ - Rs. 333394674/- L-2
3. M/sOriental Rs. 351803195/- - Rs. 351803105/- L-3

Structural Engg. Ltd.

4, M/s Progressive Rs. 412468134/- 1080% Rs. 367921576/- L4
Constn. Ltd.

5  M/sUP State Rs 381133610/- - Rs.381133610/- L5
Bridge Co. Ltd.

From the aboveit is seen that M/s Unitech Ltd. isthe 1st lowest tenderer with their
tendered amount of Rs. 2,97,869,653/- which is 0.88% above the estimated cost after
considering the effect of rebate of 14.01%. Agency had not quoted the rate of items of
800 mmdiapile. By considering thelowest justified ratefor thisitemi.e. Rs. 1756.25, net
% above the estimated cost quoted by contractor increased from 0.88% above to
1.30% above. CE recommended to award the work to M/sUnitech @ 1.30% abovethe
estimated cost.

The WAB board accepted the recommendations of CE to award the work to
M/sUnitech Ltd. at their negotiated amount, which worksout to 1.30% above estimated
Cost.

Accordingly award letter wasissued to M/s Unitech by EE(WD. 10) on 3.2.01.
9.20Observations

9.2.1 Proof of acknowledgement i.e. receipt of EE letter dt. 21.9.2000 by the two
agenciesi.e. M/s. Hindustan Construction Ltd. and M/s. Bridge & Roof who have not
purchased the tender documents, be submitted.

9.2.2 M/s. Unitech Ltd. has not quoted therate for item No. 16(b) i.e. 800 mm diapile.
Work has been awarded to them by considering thelowest justified ratei.e. Rs. 1756.25for
thisitem. But tender should have been rejected as per clause 10 of PWD-6i.e. "All tender
inwhich any of the prescribed condition are not fulfilled or incomplete in any respect are
ligble to be regjected”. Reason for not rejecting the tender of M/s. Unitech Ltd. along with
action taken/proposed beintimated. Paraisreferred to CE (Dwarka) for comments.

9.2.3 Prequalification of contractors was carried out for four similar works
simultaneously. However, it has been observed from the quarterly progress report
submitted by CE, Dwarka that the quoted amount for the four worksis varying from
1.30% above the estimated cost to 11.72% above the estimated cost. Paraisreferred to
CVOto scrutinize thesetendersregarding award of similar worksat different ratesand
furnish his comments.

10.0 Contract Document

10.1 Factsin Brief. Contract agreement was executed on 5.2.01 between DDA and
M/s. Unitech Ltd.



10.2 Observations

10.2.1 The complianceof clause 36 of agreement in respect of employment of technical
staff be commented upon/intimated.

10.2.2 Copy of labour license in compliance to clause 19 of agreement was not
produced during inspection. Copy of same be submitted else action taken/proposed
beintimated.

10.2.3 The contractor was required to submit a copy of PERT chart as per para 43
and 76 of additional conditions of contract within 10 days of date of start of work.
Compliance of contract condition be intimated.

10.2.4 As per additional condition No. 61, following specified works were to be
carried out by specified person or manufacturer with the written approval of E-in-C.

(8 Bearing of bridges

(b) Kerb stones

(c) Interlocking pavement blocks for foot path

(d) SFRCcovers

() Expansionjointindeck slab, RCC wallsand RCC base dlab.
(f) Chemical treatment on RCC wallsand RCC basedlab.

No written approval of any specialized firmswas produced during inspection. Action
taken/proposed be intimated.

10.2.5 The contractor was required to set up afield laboratory as per clause 2 of
specia condition. Laboratory should be manned by aqualified material engineer/civil
engineer. Comments on the compliance of same be furnished.

10.2.5.1 It may also be certified that M/s. Unitech Ltd. has provided 3 separatefield
laboratory for each of package (M/s. Unitech Ltd. awarded 3 packages) else action
taken/proposed be intimated to CE(Dwarka).

10.2.6 Asper clause 30 of additional condition of contract, contractor shall carry out
disc test on al RCC pipe lines. Compliance of the above condition be intimated.

10.2.7 As per clause 92 of additional conditions of contract, contractor would
construct adiversion channel for allowing unhindered flow of water inthe Palam drain
during the construction period without any extra cost. The contractor has to make
diversion bunds, cofferdams or any other diversion system for the construction.
Compliance of above condition be intimated.

10.2.8 As per clause 110 of additional conditions of contract, contractor shall take
al necessary measures for the safety of traffic during construction and provide, erect
and maintain such barricades etc. Compliance of above condition be intimated.

10.2.9 As per clause 113 of additional conditions of contract, contractor will be
responsibleto provide deep hand pump/tube well at site of work. Compliance of same
beintimated.
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10.2.10Asper minutesof pre bid meeting on 11.10.2000, land for activitieslikework
shops, stores, labour camp etc. shall be provided by DDA @ 1 lac per acre per month.
However, no deduction for land rent has been made from the contractor'shill. Clarification
in this regard be furnished.

11.0 Paymentsto Contractor

11.1 Factsin Brief: 16th RA bill amountingto Rs. 22.90 crores (grossvalue of work
done) has been paid till the date of inspection.

11.2 Observations

11.2.1 Stipulated date of start of work was 13.2.01 and stipul ated date of completion
was 12.2.02 with 12 monthsas period of completion. But thework was not completed and
still in progress during inspection i.e. on 10.12.02 and about 8% completed. Position of
sanction of EOT by the competent authority with/without liquidated damagesbeintimated.

11.2.2 List of AHR/ALR itemswere not produced during inspection. Copy of same
be furnished.

11.2.2.1 Copy of approval of AHR/ALR item statement, if any, be submitted along
with reason for increase/decrease in quantity.

11.2.3 Quantitiesof item No. 7(b), 11(a), 24, bridgeand culvertitemNo. 1, 9, 13(a),
14(a) etc. have deviated abnormally than that specified in BOQ. Reason for deviation
along with approval of competent authority for the deviation be furnished.

11.2.4 Copy of escalation be given during inspection is without base indices. As
such all the 10 CC bills/escalation bill be scrutinized by SE in detail and financia
implication, if any, beintimated.

11.2.4.1 Copies of escalation bill isto be endorsed to SE & CE as per provision of
CPWD Manua Vol. |1 clause 33.8.8. The same has not been complied with. Reason for
omission along with action taken/proposed beintimated. Paras11.2.4and 11.2.4.1 are
referred to SE for hiscomments.

11.2.5 Fortnightly labour reports were not found attached with the hills. Action
proposed be intimated.

11.2.6 Rs. 50,000/-, Rs. 100,000/~ Rs. 100,000/- and Rs. 300000/~ have been withheld/
recovered from 6th, 8th, 11th and 12th RA Bill respectively. Reason for withholding
these amounts be intimated.

11.2.6.1 Final disposal of these with held amounts be intimated.

11.2.7 It wasintimated during inspection that most of tests have been performed at
DDA lab. and testing charges for the test conducted at DDA lab. Have been borne by
DDA.. But as per contract conditions, testing charges have to be borne by the contractor.
Action taken/proposed to recover the same beintimated al ong with amount recovered.

11.2.7.1 It may be certified that al other testing charges for the test conducted at
other than DDA lab. have been borne by contractor.
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11.2.8 Actual weight of steel/reinforcement bar have not been checked and standard
weight have been allowed/paid. In the absence of same, how the standard weight have
been alowed, be intimated along with action taken/proposed.

11.2.9 Measurement was not recorded properly in the measurement book (e.g. MB
No. 020269 pages 27 to 30) location and side whether RHS or LHS has not been
recorded. Reason along with action taken/proposed be intimated.

11.2.10 As per clause 135 of addition conditions of contract, thefollowing order of
precedence be followed:

(i) Nomenclatureof item
(i) Particular specification attached with the tender document
(i) MOST Specifications (third revision 1995)
(iv) CPWD Specifications
Following items are not payable as per the above order of preference:

(@) Initem No. 11 of bituminous macadam, it has now here been mentioned that tack
coat/primer coat isseparately payableasmentionedinitem of B.C. and D.B.M. etc. No
particular specification for B.M. is attached with the tender documents. However,
MOST specificationisapplicable. Asper sub-clause 504.3.2 and 504.3.3 of Bituminous
macadam in MOST Specification, primer coat and tack coat shall have to be applied.
Further, as per clause 504.8 of MOST Specification, contract unit rate for the works
shall be paid in full for carrying out all the required operations. Hence, no separate
payment for primer coat/tack coat ispermissible. Similarly primer coat isnot payablein
item No. 12 and primer/tack coat isnot payableinitem No.10. Hence, dl themeasurements
done for tack coat/primer coat be revised as per the above observation. Some of the
over payments are listed below.

() Primer coat payment amounting to Rs. 25.98 lacs under E.I. No. 1/1 be
recovered.

(i) Tack coat payment made below BM amounting to 177690 x 5 = Rs. 8.88 lacs
(approx)

(iii) Other tack coat/primer coat payment as given in above observation be aso
recovered and details be submitted.

11.2.11 Asper clause509.1.3.6 of MOST Specifications, seal cost shall beapplied to
the premix carpet immediately after laying. But no seal coat was provided.
Action be taken for suitable recovery and details be submitted.

Paras11.2.10and 11.2.11 arereferred to CE (Dwarka) to take immediate action for
ensuring recovery.

11.2.12 Similar action asin paras 11.2.10 and 11.2.11 be also taken for other road
projects. Paraisreferred to CE (DWK)
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11.2.13 Twenty-nine extraitems have been paid till the date of inspection but only
one item is sanctioned. Reason for not sanctioning other extra items be furnished.

11.2.13.1 SE toreview/check in detail al the 29 extraitemsand offer hiscommentson
their admissibility and requirement.

11.2.14 Quantity of item No. 24 of BOQ has deviated abnormally (nine times).
Possibility of over measurement cannot be ruled out. SE to verify the measurement of
thisitem and furnish his comments.

11.2.14.1 CRRI had intimated that quantities shall not be deviated more than + 5%
when the estimate was prepared based on survey conducted by CRRI/DDA, how large
scale deviations in quantities have occurred, be intimated.

12.0Records

12.1 Factsin Brief: Tender documents, files pertaining to thiswork and site record/
register were seen at the office of EE and site office.

12.2. Observations

12.2.1 Page numbering on fileshas not been done. In the absence of page numbering,
possibility of manipulation cannot be ruled out. Reason along with action taken/
proposed be intimated.

12.2.2 Cement Register

12.2.2.1 Therewerelot of cuttingsand over writings in the cement register. Cuttings
and over writings were not initialled. Action taken/proposed be intimated.

12.2.2.2 Cement register was not reviewed frequently by EE as per frequency laid
down in CPWD Manual. Reason along with action proposed be intimated.

12.2.3 Onmost of test results, the acceptability limits and whether test results meet
the provision of contract has not been mentioned. In the absence of same, how the
material has been treated as acceptable, be intimated.

12.2.4 Site Order Book: EE to certify that all theinstructions recorded in the site
order book have been complied with else action proposed be intimated.

12.25HindranceRegister

12.2.5.1 Hindrance recorded at Sl. 5 due to non availability of drawing for inter
section and T-junction—x-ing for all M.P. roadsistill continuing from 13.2.01i.e. for
morethan 21 months. Action taken against M/sCRRI for such along delay in submission
of drawing beintimated. Paraisreferred to SE.

12.2.5.2 Hindranceregister is not reviewed by EE. Reason along with action taken/
proposed be intimated.

12.2.6 Inspection notes issued by higher officer i.e. SE & CE has not been carried
over in site order book. In the absence of same, how the instructions have been
conveyed to agency for compliance be intimated.
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12.2.6.1 Position of pending paras of SE/CE inspection notes be intimated.

12.2.6.2 SE to certify that al the instructions issued by higher officers through
inspection notes have been complied with.

12.2.6.3 Inspection register has not been maintained. Reason along with action
taken/proposed be intimated.

Paras12.2.6,12.2.6.1,12.2.6.2and 12.2.6.3 arereferred to SE.

12.2.7 Four quality control inspectionshave been carried out. Lasti.e. 4thinspection
was stated to be carried out in the month of Sept. but report is not received till datei.e.
10.12.02 (asintimated by EE and other staff). Copy of 4th inspection report of QC be
furnished.

12.2.7.1 Position of pending paras of QC inspection report be intimated.

12.2.7.2 Amount recovered on account of quality control inspection, be intimated.
12.2.7.3 Following sampleswere collected by QC during inspection.

Dateof ingpection Sampletaken

13302 Coreof DBM & SDAC/

Test reports for the above sample be submitted.

12.2.8 AHR/ALR register has not been maintained. Reason along with action taken/
proposed be intimated.

12.2.9 Following samplesfailed (copy attached) to meet the contract provisions.
() Coarse sand 1No.
(i) Coarse sand 2No.

Action taken/proposed be intimated.

12.2.10 28 days compressive strength of concrete were showing results less than
permissiblelimit of 340 kg/CM2for M 30 grade concrete and lessthan the permissible
limit of 240 kg/CM 2 For M 20 grade concrete. Action proposed be intimated.

12.2.11 Most of tests results of inverted choke were failing in gradation test. But
action taken on these test results for not satisfying the prescribed criteria has not been
recorded. Action proposed be intimated.

12.2.12 A statement of mandatory test conducted and required to be conducted as
per contract provisions be prepared as per Annexure "A" attached and submitted
aong with action taken/proposed for short fall in test, if any.

12.2.13 Refer SE letter dt. 16.11.01 (copy enclosed) vide which show cause notice
was issued for slow progress. Final action taken be intimated. Paraisreferred to SE.
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13.0 Sitelnspection

13.1 Factsin Brief: Thework wasingpected by Chief Technical Examiner on5.12.02
aong with Technical Examiner in the presence of Shri S.P. Rastogi, CE(Dwarka),
Shri Surinderjeet Singh, SE, Shri Lalit Mohan, EE,WD-6, AE, JE and contractor's
representative. Thework was earlier inspected by Technical Examiner along with JTE
0n28.11.02and 29.11.02.

13.2 Observations

13.2.1 Items were checked at random and observations made herein are deemed to
be applicableto al the similar items and location el se where in the work. Entire work
may please be got examined keeping in view the observations made hereunder/and for
other defects and results along with action taken/proposed be intimated.

13.2.2 Sand filling was checked and found as 40 mm against 50 mm required under
theitem of paver block (Road No. 201 chainage 1020, L HS serviceroad, rear foot path).

13.2.3 Kerb stonefixed in position were not in oneline.
() RD 1440, Road No. 201 LHSof serviceroad
(i)  RD 3990, Road No. 201 median kerb stone
(i) RD 6000to 6100, Road No. 201 median kerb stone
(iv) RD 3300, Road No. 201 serviceroad.
13.2.3.1 Edges of kerb stonesfixed were damaged at placesi.e. near bridge.

13.2.3.2 Joints between kerb stone not filled up properly with cement mortar i.e.
found hollow.

() RD 1440, Road No. 201 LHSof serviceroad.
(i)  RD 490, Road No. 216 median kerb stone etc.
13.2.4 Paver block were depressed/not in level at many placesi.e.
() RD 1440, Road No. 201 serviceroad, foot path.
(i)  RD 3300, Road No. 201 LHS of serviceroad.
(i) RD 490, Road No. 216, between existing & serviceroad.
(iv) RD 4525, Road No. 201 between new and service road etc.

13.2.4.1 Paver blockswerefound to be damaged at ot of places (RD 3300, Road No.
201)

13.2.4.2 Level difference over drain were noticed in paver block at lot of places.

13.2.5 Man hole were coming above the road level (RD 3990, Road No. 201 LHS
serviceroad and RD 3300 road No. 201, LHS service, road etc.)

13.2.6 Road infront of NSIT gate settled (RD 5800)

13.2.7 RCC 250 mm diaNP 2 pipe linewasfound to be damaged/broken between RD
4300t0 4900, Road No. 201.

13.2.8 Lot of repairswerenoticedin RCC wall of culvert.
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13.2.8.1 Bulging and honey combing was al so noticed.

13.2.9 Over size stone aggregates i.e. (WBM grade I1) were observed in road
No. 219 at RD 1600 which wasin progress.

13.2.10 WBM was not properly compacted i.e. lot of depressionswere observed in
serviceroadsin front of Jai Durga Society.

13.2.11 Toe wall was found to be broken/damaged near bridge.
13.2.12 RCC pipeswerefound to be broken near bridge (LHS)
13.2.12.1 Collar joint of RCC pipeswereasoloosei.e. not filled up with mortar

13213 (i)  Surface accuracy was checked and found to be 9 mmin serviceroad,
Road No. 201 RD 1440 and 6 mmin new carriageway,

(i) 5Smminexisting carriageway, road No. 216 RD 490,
(i)  Sudden jerkswere noticed at following locations:
(@ Infrontof NSCIT (Road No. 201 from Uttam Nagar to Dwarka),
(b) AtRD 6000 new carriageway, Road No. 201,
() RD 200to 250, Road No. 219, new carriageway,
(d) Road No. 201, Rd 1800, existing road,
() BetweenRD 100-150, Road No. 224, existing road,
(f) Between RD 1380-1400, Road No. 202 before bridge,
Action proposed be intimated.

13.2.15 Storm water drain manholes were found opened in the foot path. Thismay
lead to an accident. EE to take remedial actionimmediately.

13.2.16 Aggregates were visible on bituminous surface (having lot of voids) at
various locations such as chainage 200-400 Road No. 201, which shows that either
mixing has not been properly or less bitumen content has been provided.

14.0 Samples

Following samplesweretaken inthe presence of Shri Lalit Mohan, EE, WD. 6 AE, JE
and contractor's representative:

S Description of material Location Test to be conducted
No.

1 Bituminous concrete RD 2910, Road 201 New C.W % of bitumen & gradation
2. DBM -do- -do-

3 BM -do- -do-

4. Bituminous concrete RD 1020, Road 201 New C.W -do-

5 DBM -do- -do-

6. BM -do- -do-

7. Bituminous concrete RD 270, Road 201 (ECW) -do-

8 RCC250NP2pipe RD 1800 & 4525, Road 201 All tests as per |.S.
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Above sampleswere sealed with commission seal and handed over to EE, WD.6to
deliver themin NTH, Ghaziabad for testing.
Test results shall be intimated in due course of time.

Sd/-

(Vinayak Rai)
Technical Examiner



ANNEXURE F,

DELHI DEVELOPMENT AUTHORITY
(VIGILANCEBRANCH)

No. F26(03)0.3\Vig/IV/347/5739 Dated 30.6.06

To

The Chief Engineer (Dwarka)
D.D.A., ManglaPuri,

New Delhi

Sub:  CTE'sReport regardingMaster Plan Road in Group-l, Phase-l, Dwarka.
Ref: (i) Your officeletter No. CE/DWK/13/(231) WD-6/2002/1503 dated 9.6.06.
(i) Thisofficeletter No. F26(3)03/Vig./I V/113/5329 dated 19.6.06.

In continuation to this office letter cited above, it is to inform that Para
Nos. 11.2.10 & 11.2.11 have been dropped by CV CIT isfor your information please.

Sd/-
Ex. Engineer (Vig.1V)
DDA

[Para 104 of 55th Report of (Vig. V) PAC (Fourteenth Lok Sabha)]
Action Taken (Statusason 10th September, 2009)

DDA hasinformed that at present Delhi Jal Board (DJB) is supplying 3.0 MGD
water for DwarkaZone against the present demand of 8.0 MGD per day. DDA hasaso
informed that sincere efforts are being made to get morewater for full utilization of the
command tanks. In this connection, regular meetings are being held by DDA with the
officidsof DJB.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India

ObservationgRecommendations

DDA constructed two underground water reservoirs of 3.75 MGD capacity each
between February 1997 and November 2000 in Rohini Phasel |l at atotal cost of Rs.4.64
crore. However, these reservoirs could not be operationalized even after five years of
their completion dueto thelack of water. The Committee notethat as per project report
on development of Rohini sub-city, the water requirement of Rohini Phase |1l was
10 MGD by 2005-06 whereas the actual present requirement was 8 MGD, of which
only 0.30 MGD was being supplied by DJB and hence the rationale for incurring

58



expenditure on construction of these structures without immediate prospect of their
utilization could not bejustified. The Committee are concerned to note that thismismatch
between infrastructure created and prospect of their immediate use has rendered and
expenditure of Rs. 4.64 croreidlefor morethan 5 years besidesincurring maintenance
cost amounting to Rs. 2 lakh per annum aswell asrisk of deterioration inthe structures
created. The Committee cannot but expresstheir serious displeasure over theinability
of DDA inlinking the construction of these underground water reservoirsto the actual
requirements aswell asthe prospect of availability of water and consequent failureto
operationalize them. The Committee regret to observe that this is nothing but an
indication of poor planning and lack of coordination with concerned civic agencieson
the part of DDA despite the fact that these works are supervised at the level of the
Vice-Chairman, DDA.

The Commitee, therefore, recommend that institutional mechanisms should be
strengthened to ensure adequate coordination at all stages with other civic planning
and public utility agencieswhich isvita for ensuring creation of public infrastructure
and facilities by DDA in consonance with the plans and projections of the connected
civic agencies so that scarce resources are properly utilized only on infrastructures
which are actually required and immediately usable on completion of the work, and
expenditureincurred does not remain idle.

[Para 105 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

Instructions have been issued by DDA vide Circular Nos. 609 and 611 issued on
25.10.2007 (Copiesattached asAnnexures'F & 'G'). The matter hasalready beentaken
up with Delhi Jal Board on thismatter and copies of lettersexchanged inthisregard are
attached. (Annexures'K' & 'L")

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India

ANNEXURE 'F'
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DELHI DEVELOPMENT AUTHORITY
[ENGINEERMEMBERSSECTT]

No. EM1(10)2007/cir(PACAudit Paras)DDA/3913
October 25, 2007
CIRCULAR No. 609

Sub:  Creation of infrastructuresonly after ensuringthat thesameisimmediately
usableon thecompletion of work.

DDA constructed two undergound reservoirs of 3.5MGD capacity each between
February, 1997 and February, 2000. However, these reservoirs could not be
operationalized even after five years of their completion due to lack of water. Public
Accounts Committee (14th Lok Sabha) observed that there was clear mismatch between
the actual the then requirement and the water being supplied by DJB. Hence, the
expenditure on construction of these structures without immediate prospect of their
utilization was not justified. The Committee expressed their serious displeasure over
the DDA's inability to link the construction of these underground reservoirs to the
actual requirements as well as the prospect of availability of water and consequent
failure to operationalize them, which was nothing but an indication of poor planning
and lack of co-ordination with concerned civic agencieson the part of DDA. Contention
of DDA that construction of these structures take a period of three years period was
not accepted by PA.C. despite thefact that it was responsibility of DJB to supply bulk
water.

Inthisregard, it ispointed out that in future any infrastructure project is conceived,
phased requirement of various services should be worked out and all concerned civic
authorities such as BSES, NDPL, DJB etc. should be contacted. Firm commitment
should be obtained before creation of such infrastructural facilitiesby DDA so that the
scarceresourcesare properly utilized. Only infrastructureswhich are actually required
and are immediately usable on completion of work should be created so as to ensure
that the expenditure incurred does not remain idle. These activities should be
co-ordinated by the CEs and problems, if any, should be brought out to the notice of
EM/VC, DDA for action needed, if any, at higher level. Taking up of any project
without proper planning and assessment of ground realities which resulted in non-
utilization of assets so created would be viewed serioudly.

Thisissueswith the approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [Hq]
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Copy to:—

1

All CEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.

4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

5. CAO,DD.

6. Project Manager (Flyover), GR. | and |1, DDA with 7 spare copies each for
circulation among EEsand FOs.

7. Director (System) for necessary action.

8 Director (Hort.) North & South, DDA with 10 spare copieseach for circulation
among Jt./Dy. Directors.

9.  Director (MM), DDA with 7 spare copiesfor circulation among EEs and FOs
under his control.

10. Director (Works), DDA/Director (PR), DDA.

1. EO-,II, 111 & EE(PPC), DDA.

12. Dy.CAO(Plan), DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. CopytoFileNo. EM.8(2) 98/All Zones/04/DDA/PY.

Copy aso forwarded to:—

1 PStoVC, DDA for kindinformation of theletter.

2. PStoEM, DDA for kind information of theletter.

3 PStoFM, DDA for kind information of the |l etter.

Sd/-
Director [Works]



ANNEXURE 'G'

DELHI DEVELOPMENT AUTHORITY
[ENGINEERMEMBERSSECTT]

No. EMI (10) 2007/cir (PAC Audit Paras) DDA/3914 October 25, 2007
CIRCULARNo. 611

Sub:  Undue Prongalation of Contract and Payment of Escalation Under
Clause10CC.

The Public Accounts Committee (14th Lok Sabha) made observations on
"development of land by DDA" that in five cases of work relating to Dwarka Project,
DDA not only failed to ensure clear site at thetime of award of works but also could not
remove the hindrances such as pipeline running below the site, electric duct, sewer
work in progress, shifting of electric poles and MTNL cables, non-availability of
drawings of bridge etc. Thisresulted in delay in execution of these works on the part
of the DDA by 10 to 38 months and avoidable cost escalation too. Scrutiny of these
cases reveal ed that much of the so-called avoidable hindrances, were manifestation of
lack of sound planning and institutionalised mechanism for close co-ordination with
concerned civic agencies and absence of a synchronized action plan for execution of
works in co-operation with other agencies in DDA. It was further observed that the
misuse of Clause 10 CC might not be ruled out where the contracts are extended for
unduly long period.

In thisregard, it is to emphasize that as soon as any project is conceived, al such
obstacles suchasMTNL/BSNL, DIB/MCD, NDPL, overhead/underground line should
be identified and action should be taken in advance for their shifting etc. so as to
ensure to provide the site to the agency free from all such hindrances/obstacles.
Further, close co-ordination should be held by the NIT approving authority with
respective agencies and other counterparts within DDA; and work should not be
alowed to be delayed on such issues.

Wherethe exigency demandsto take up the work in anticipation of removal of such
obstacles, it will be responsibility of the Executive Engineer to pursue the matter with
relevant agencies and keep higher officesaswell as NI T issuing authority informed of
such problem indicating the action required, if any, at their level. If the executing
agency is made responsible for removal of such services, it should be clearly brought
outinNIT.

Misuse of power by granting extension of time without levy of compensation and
alowing undue benefit to the agency shall be viewed serioudly.
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Theinstructions shall be adhered strictly by all the concerned. Thisissueswith the
approval of EM, DDA.

Sd/-
[A.P. Singh]
Chief Engineer [HQ]

Copy to:—

1

All CEs(Civil/Elect), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE(Design), DDA with 10 sparecopiesfor circulation among SEs& EEsunder
his control.

4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

5. CAO,DD.

6. Project Manager (Flyover), GR.-l1 and Il, DDA with 7 spare copies each for
circulation among EEsand FOs.

7. Director (System) for necessary action.

8 Director (Hort.) North & South, DDA with 10 spare copieseach for circulation
among Jt./Dy. Directors.

9.  Director (MM), DDA with 7 spare copiesfor circulation among EEs and FOs
under his control.

10. Director (Works), DDA/Director (PR), DDA.

1. EO-,II, 111 & EE(PPC), DDA.

12. Dy.CAO(Plan), DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. CopytoFileNo. EM.8(2) 98/All Zones/04/DDA/PY.

Copy also forwarded to:—

1 PStoVC, DDA for kindinformation of theletter.

2. PStoEM, DDA for kind information of theletter.

3. PStoFM, DDA for kind information of theletter.

/-
Director [Works]|



ANNEXURE 'K

D.O.No. S. PS'VC/DDA/07/94
Dated: June 25, 2007

Thisiswithreferencetoyour D.O. No. CEO/DJB/M (WS)/2007/600 dated 30.5.07. In
thisregard, | wishtoinformyouthat | invited DJB's officialsanumber of timesduring
the last one year for settlement of long pending issues but the response from your
department had been lukewarm. The officers who attended the meeting could not
follow up the decision taken, and also, sometimes were not fully conversant with the
subject matter.

The issue of handing over of services of 146 Group of colonies, 382 Group of
colonies of DJB, and aso handing over of water supply and sewer linesat Dwarkaare
not new. The Standing Committee of Parliament aswell as Secretary (UD) had issued
directionsto DJB for conducting joint inspection of servicesin atime bound manner.

DDA proposes to hand over services immediately after completion. The delay in
handing over of services affects the working of the DDA, as we are supposed to
concentrate on construction works only.

| would, therefore, liketo take thisopportunity to request you for issuing instructions
toyour staff regarding handing over of above Group of colonies (142 and 382) besides
works of water and sewer lines of Dwarka Sub-City.

Yourssincerely,
Sd/-
(Dinesh Rai)
Shri Arun Mathur,
Chief Executive Officer,
Delhi Jal Board,
VarunalayaPhase-Il,
Karol Bagh,
New Delhi-110005.



ANNEXURE 'L’

DELHI DEVELOPMENT AUTHORITY
OFFICE OF CHIEFENGINEER (DWARKA)

No. CE(Dwarka)/26(1)/07/\WS/2623 Dated 31-7-07
To,

The Chief Engineer-V,
Delhi Jal Board,

Govt. of NCT of Delhi,
VarunalayaPhase-Il,
New Delhi.

Sub: Handingover of water supply servicesof Dwarkato Delhi Jal Board.

It is brought to your kind notice that the water supply grid system including
construction of Command Tanks were aready completed and these Command Tanks
including water supply grid system are operational. The water supply systemwaslaid
as per the schemes of Delhi Jal Board.

DJB have been regularly requested to take over the Command Tanks alongwith
water supply grid system to give relief to the public.

Theissue has also been discussed at the LG's level wherein it was decided that the
services shall be handed over/taken over within 3 months time. Now two months time
have already been passed but there is no progress.

Accordingly, it is again requested that the Command Tanks alongwith the water
supply grid system may be taken over by DJB and necessary directions may kindly be
issued to your officers to take over the Command Tanks aongwith water grids as
explained above on priority as the federation of the Dwarka Zone is representing at
various levelsfor the same.

Sd/-
(SR. Solanki)
Chief Engineer (Dwarka)
Copy to:—
1 EM, DDA for kindinformation.
2 Engineer-in-Chief, DJB for kindinformation.

3. SE, CC-17, DDA to pursuethe matter with counterpart for transfer of servicesto
Delhi Jal Board.

Sd/-
(SR. Solanki)
Chief Engineer (Dwarka)S
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ObservationgRecommendations

The Committee regret to note that the internal audit cell of DDA headed by its
Member (Finance) had dismally failed to ensure timely audit of DDA's 197 auditable
units comprising 61 units at its headquarters and 136 unitsin field formations. Worse
still, the internal audit system prevalent in DDA has not been able to detect the
irregularitiescommitted by itsofficialsand no review has so far been conducted of any
of the developmental schemes being executed by the Authority during the last five
years. The Committee are perturbed to find that the Internal Inspection Manual of the
Authority did not specify the frequency or periodicity of the audit to be conducted by
the internal audit wing and it was left to the authority of the Member (Finance) to
approve the quantum and extent of audit applicableto various records. Audit appraisal
of the functioning of the internal audit wing of DDA with specia reference to the
checks exercised in respect of the developmenta schemes revealed that while the
coverageof unitshad steadily improved over thelast four yearsi.e. 2002-03 to 2005-06,
the coverage was less than 30 per cent of the total number of auditable units. The
Committee are not inclined to accept DDA's argument that paucity of staff had led to
arrearsin theinternal audit of various units. The lack of staff isnot aproblem that has
cropped up all of asudden. DDA ought to have anticipated the problem well in advance
and taken steps for deployment of adequate staff including filling up vacancies. The
Committee have been informed that steps are now being taken by DDA to strengthen
the internal audit system. These include preparation of annual Audit Plan, increasing
percentage of audit coverage by rationalizing available manpower and existing duration
for auditable units, completion of 100 per cent audit of unitsinacycle of 3to 4 years,
categorization of units, etc. The Committee consider that these stepswerein fact long
overdue.

They recommend that every possible step should now be taken in full earnest by
DDA to overhaul its internal audit mechanism to the best level possible so that the
shortcomings as pointed out by the Audit such as non-specification of frequency or
periodicity of audit, procedures and necessary checks to be exercised by the Internal
Audit Parties and other possible shortcomings are given proper consideration and
included in the Internal Audit Manual currently under finalization. In this connection,
the Committee would also like to impress upon DDA to take full advantage of the
computerization and information technology in the internal auditing so as to ensure
faster and efficient disposal of work.

[Para 106 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

DDA hasfinalized its Draft Internal Audit Manual containing 34 chapters with the
objective of devising mechanism for Internal Quality Audit for all its 197 auditable
units. For vetting of Draft Manual, a Committee was constituted to go into its various
aspects for bringing out further improvement. Meanwhile, it has also been decided to
get the Manual vetted from some outside agency viz. Ingtitute of Public Auditors of
Indiawhich hasateam of retired personnel from Indian Audit & Accounts Department.
The proposal is under active consideration and the work is likely to be entrusted to
them shortly.
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In order to clear the backlog of audit of auditable units DDA has strengthened its
Internal Audit System by deploying five Internal Audit Parties and also restructuring
the audit programme. The periodicity of audit of auditable units to be conducted by
theInternal Audit Wing has also been elaborately defined in the Internal Audit Manual.
Thiswill not only increasethe coverage of audit of more Auditable Units, but alsowill
reduce the arrears of Internal Audit to a sizable extent in the next couple of years.

During theyear 2007-08 audit of total 150 auditable Unitsisdue. Out of 150, audit of
79 Units is targeted to be completed by 31.3.2008, which will be 53% of the total
auditable Units of 150.

Regarding observation of the Committee that no review has so far been conducted
of any of the developmental schemes being executed by the Authority during the last
five years it is submitted that Internal Audit conducted in DDA is not subjective.
However, detailed audit of Divisions entrusted with execution of worksis conducted.
During the course of Internal audit of these Divisionstwo major and two minor works,
and vouchers for two months in each Division are selected for detailed audit and
seriousirregularities observed in execution of these works are brought to the notice of
respective Zonal Chief Engineers.

In addition, DDA has also engaged Birla Software Co. for the purpose of
computerization of Internal Audit Wing so as to ensure expeditious settlement and
disposal of Audit Paras raised by various Inspection Parties.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India

[Para 106 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken (statusason 10th September, 2009)

DDA has informed that keeping in view of the recommendations of the PAC, a
Committee was constituted by DDA to vet and finalize the Internal Audit Manual. The
Internal Audit Manual has since been finalized and approved by the VC, DDA. The
same has also been released officially by DDA on 15th January, 2009.

Asregards conducting of audit of auditable units of DDA, DDA hasinformed that
anAnual Audit planis prepared every year based on risk analysis and periodicity etc.
so asto ensure full audit coverage in acycle of three years. During the year 2007-08,
out of 150 auditable units, atarget wasfixed for completing audit of 79 auditable units
keeping in view the number of Inspection Parties presently available with Internal
Audit Wing. During this year out of 79 auditable units, audit of 77 auditable unitswas
completed. During theyear 2008-09 atarget wasfixed for completing audit of 80 auditable
units. The target was fully achieved with the completion of audit of 80 units.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India



CHAPTER 111

OBSERVATIONS'RECOMMENDATIONSWHICH THE COMMITTEEDONOT
DESRETOPURSUEIN VIEW OF THEREPLIESRECEIVED FROM THE
GOVERNMENT

ObservationgRecommendations

The Committeewould likethe Ministry to furnish the Action Taken Notesin respect
of various recommendations madein this Report, within three months from the date of
presentation of the Report

[Para 107 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

Information had to be obtained from DDA and thereafter Action Taken Note got
vetted from theAG (Audit) and then further observationsof the AG(Audit) wascomplied
with. The whole process was time consuming and extension of time was sought. The
delay may kindly be condoned.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India
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CHAPTER IV

OBSERVATIONS/RECOMMENDATIONSIN RESPECT OF WHICH REPLIESOF
THEGOVERNMENT HAVENOTBEEN ACCEPTED BY THECOMMITTEE
AND WHICH REQUIRED REITERATION

ObservationgRecommendations

Section 2.1 of CPWD Works Manual, which is followed for execution of various
worksin DDA dtipulatethat no expenditure should beincurred without prior administretive
approval and sanction of the competent authority and award or execution of works
should be based on technical sanction. The Committee are, however, perturbed to find
that despite this stipulation, an expenditure of Rs. 19.56 crore was incurred in 4 Master
Pan road related works such as strengthening of the existing two lanes carriageway,
construction of additional four lanesin Dwarka Project in February 2001 in anticipation
of administrative approval and expenditure sanction undermining the financial control.
While these works were awarded by deviating from the normal procedure ostensibly on
grounds of urgency, scrutiny of records, however, indicate that execution of these works
was held up due to unresolved funding issues with the Delhi Government. This amply
shows the necessity for adhering to prescribed procedure and the need for obtaining
proper approvals before commencement of the work. The Committee further note that
therewere delaysranging from 10 monthsto over three yearsin completing theseworks
besides cost escalation. What is surprising to the Committee is the fact that as many as
30 major works have been taken up by DDA asamatter of routine by invoking theclause
of urgency over the last five years. The Committee deplore DDA for having to bypass
the normal procedure and award such alarge number of works as‘urgent issues'. Even
the connotation of the circumstancesthat are deemed 'urgent' asenvisaged in Rule 17 of
DDA Budget and Account Rules which states that "I nevitable, which cannot be met by
re-appropriation, may be incurred with the previous approval of the Authority, and in
emergencies. ‘under the orders of the Vice-Chairman, a report of which shall be made
to the Authority in its next meeting” is vague and not properly codified and has the
concomitant scope for its misuse of unrestricted manipulation. The Committee note that
neither the Ministry of Urban Devel opment nor DDA had made effortsfor circumscribing
thecircumstances, under which theworksareto betaken on urgent basis. The Committee
do not seeany justification for awarding such alarge number of workswithout obtaining
prior approval and sanction.

The Committee recommended that DDA should lay down adefinite set of guidelines/
parameters whereunder a particular work can be taken up as an emergent case. The
cases that are deemed emergent should be kept to the barest minumum possible and
efforts should be made to ensure that the works are executed after due process with
prior approval and sanction of the Authority.

[Para 97 of 55th Report of PAC (Fourteenth Lok Sabha)]
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Action Taken

A Circular No. 610 hasbeenissued by DDA videNo. EM 1 (10)2007/Cir.(PAC) Audit
Paras/DDA/3916 dated 24.10.2007 wherein guidelines have been issued/reiterated for
taking up thework inanticipation of AA & ES (Administrative Approva and Expenditure
Sanction) on emergent basis. A copy of this Circular is attached asAnnexure 'A'.

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India



ANNEXURE-A

DELHI DEVELOPMENTAUTHORITY
[ENGINEERMEMBERSSECTT]

No.: EM 1 (10)2007/Cir./(PAC) Audit ParassDDA/3916 October, 2007
CIRCULARNOo.610
Sub:  Award of work and incurring of expenditurewithout A/A & E/S.

The Public Accounts Committee (14th Lok Sabha) on 'Development of Land by
DDA observed that the work wastaken up in anticipation of A/A & E/Sand substantial
expenditure was incurred. They further observed that neither the Ministry of Urban
Development nor DDA had made efforts for circumscribing the circumstances under
which the works were taken on urgent basis and no justification is seen for awarding
such large number of works without obtaining prior approval and sanction.

A number of instructions have been issued in thisregard from time to time that no
work should be undertaken or any liability/expenditure incurred thereon without proper
A/A & EJS of the competent authority. The latest instructions issued vide this office
O.M. No.dated 20/23-1-2006 may bereferredto.

Itisenjoined upon all the field units that where the exigencies of the work demand
and the work is required to be taken up in anticipation of A/A & E/S, the nature of
urgency should be clearly brought out in the record and approval of the competent
authority i.e. VC., DDA shouldinvariably be obtained. Where action for call of tenders
etc. istaken up in anticipation of A/A & E/S, simultaneoudly the preliminary/detailed
estimate should be processed for formal A/A & E/Sin atime bound manner.

The above instructions may be strictly adhered by all concerned. This issues with
the approval of EM, DDA.

Sd/-
(A.P.Singh)
Chief Engineer (HQ)
Copy to:—

1  AllCEs(Civil/Elect.), DDA with 20 spare copiesfor further distribution amongst
SEsand EEs, X. CAO/FO & CE (HQ), DDA.

2 CE(QC), DDA with 10 spare copiesfor circulation among SEs& EEsunder his
control.

3 CE(Design), DDA with 10 spare copiesfor circulation among SEs& EEsunder
his control.
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4. CVO, DDA with 16 spare copiesfor circulation among SEs & EEsunder his
control.

. CAO,DDA.

6. Project Manager (Flyover), Gr.-l and |1, DDA with 7 spare copies each for
circulation among EEsand FOs.

7. Director (System) for necessary action.
Director (Hort.), North & South, DDA with 10 spare copieseachfor circulation
among Jt./Dy. Directors.

9. Director (MM), DDA with 7 spare copiesfor circulation anong EEsand FOs
under his control.

10. Director (Works), DDA/Director (PR), DDA.

1. EO-, 11,111 & EE(PPC), DDA.

12. Dy.CAO(Plan), DDA.

13. S.R.O.(RTI),DDA.

14. Hindi Officer for Hindi version please.

15. CopytoFileNo. EM 8(2) 98/All Zones/04/DDA/PX.

Copy aso forwarded to:—

1 PStoVC, DDA for kindinformation of theletter.
2. PStoEM, DDA for kind information of theletter.
3. PStoFM, DDA for kind information of theletter.

/-
Director (Works)

ObservationgRecommendations

The Committee note that DDA have constructed Master Plan roads in Dwarka
Project, Narela sub-city and Rohini sub-city and in trans-Yamuna areas with its
funds although the construction of these roads comes under the purview of the
Public Works Department of Delhi Government. In Dwarka project, these roadswere
constructed in anticipation of Administrative Approval and Expenditure Sanction
on the grounds of urgency. Explaining the reasons for construction of these Master
Plan roads, by DDA, the Ministry have stated that despite several meetings by
Lieutenant Governor, Delhi with the Chief Secretary and the Secretary (PWD),
GNCTD, funds from PWD, Delhi were not coming up in the same pace as that of
progress of development work in Dwarka. The then Lt. Governor, under constant
public pressure, decided that the Master Plan roads should be taken up by DDA on
urgent basis. It has further been stated that this was the first time in the history of
DDA that the Master Plan roads were taken up by DDA on the specific instructions
of the Lt. Governor. Subsequently, a policy decision was taken by the Lt. Governor
that the construction of Master Plan roads in DDA colonies would be a part of the
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sub-city development and the cost would be loaded to the overall devel opment cost
recovered from the land/house allottees. Worse still, the roads were constructed in
some selected areas and without any agreement/understanding with the GNCTD
that the cost would subsequently be recovered from them. As a result, DDA had
failed to recover the money from the Delhi Government and decided that the cost of
these roads would be loaded on the overall development charges to be collected
from allottees, whichisbut regrettable. The Committee have an apprehension that if
this practice is continued unchecked it will lead to a situation that might not be very
far away when the entire responsibility for building al the roads in Delhi (being
Master Plan roads) would legally be shifted onto DDA and the burden of cost would
unjustifiably be charged from the civic population.

The Committee are of the view that since construction of roads comes under the
jurisdiction of the Government of NCT of Delhi, it would be unjustifiable for DDA to
construct Master Plan roadsin lieu of PWD, Delhi Government and passthe burden to
the alottees. The Committee are unhappy over the extant arrangement whereunder
DDA hastaken upon itself the task of construction of Master Plan roads as amatter of
routine and pass on the burden on to the allottees. They desire that this situation
should be remedied forthwith. For this the DDA should hold consultations on this
matter with the GNCTD at the highest level so as to put an end to this practice. An
institutional coordination mechanism should be set up in DDA and GNCTD so that
fundsfor construction of Master Plan roads are allotted expeditiously by the GNCTD.
In exceptional caseswhereitisfound difficult to allot funds for Master Plan roads by
GNCTD, DDA may construct Master Plan roads asaspecial caseand in all such cases
the cost should be recovered from GNCTD at the earliest.

[Para 98 of 55th Report of PAC (Fourteenth Lok Sabha)]
Action Taken

The matter was taken up by DDA with GNCTD for refund of expenditure already
incurred aswell asfuture funding of MP Roads. But, PWD, GNCTD turned down the
request saying that the expenditure on development of MP roads is borne by the
allottees as DDA loads such expenditure on them while working out the cost of the
projects. It is felt that this system should continue. Hon'ble LG has agreed with the
proposal submitted and decided that DDA should construct all Master Plan roads
including the Master Plan roads having ROW of 30 mtr. and abovein its development
area. The matter, therefore, stands closed and the expenditure incurred by DDA on
Master Plan roads has been/is being booked to the respective works/schemes. A copy
of U.O. No. 14(15)08-RN/45/397 dated 7.1.2008 from Addl. Secretary to L.G. isenclosed
herewith for kind perusal. (Annexure'J)

/-
(Dr. M.M. Kutty)
Joint Secretary to the Government of India



ANNEXURE 'J

RAJNIWAS
DELHI-110054

The matter regarding construction of Master Plan Roads including roads having
ROW of 30 mtrs. and above had been put up by the Pr. Secretary (PWD), GNCTD
stating that all these roads should be constructed by DDA in its Development Area.
Thiswas endorsed by Minister of Urban Development and Chief Minister of Delhi.

Hon'ble Lt. Governor after going through the matter is pleased to agree with proposal
that DDA shall construct all Master Plan roads including the roads having ROW of
30 mtrs. and aboveinits Development Area. Copy of the extracts of the concernedfile
is enclosed for ready reference.

V.C., DDA isrequested to take appropriate action in the matter.

Sd/-
(A.K.Acharya)
Addl. Secretary toL.G.
V.C/DDA
U.O. No. 14(15)/08-RN/45/397
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CHAPTER V

OBSERVATIONS'RECOMMENDATIONSIN RESPECT OF WHICH THE
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

New DELHI; GOPINATHMUNDE,
26 April, 2010 Chairman,
6 Vaisakha, 1932 (Saka) Public Accounts Committee.
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APPENDIX |

MINUTESOFTHEELEVENTH SITTINGOFTHEPUBLIC ACCOUNTS
COMMITTEE (2009-10) HELD ON 26THAPRIL, 2010

The Committee sat on Monday, the 26th April, 2010 from 1530 hrs. to 1650 hrs. in
Committee Room 'C', Ground Floor, Parliament House Annexe, New Delhi.

PRESENT
Shri Gopinath Munde — Chairman

MEMBERS
Lok Sabha
2. Shri Anandrao Vithoba Adsul
3 Shri Khagen Das
4. Shri Naveen Jindal
5. Shri Satpal Maharg
6.  Shri Bhartruhari Mahtab
7. Dr.K.SambasivaRao
8 Shri Yashwant Sinha
9. Shri ArunaKumar Vundavali
Rajya Sabha
10. Dr.K.Mdaisamy
1. ShriN.K.Singh
SECRETARIAT
1 Shri Rg Shekhar Sharma — Director
2. Shri M K. Madhusudhan — Additional Director
3. Shri D.R. Mohanty — Under Secretary
Representativesof theoffice of the Comptroller and Auditor General of India
1 Ms. RekhaGupta — Dy.CAG Centrd (RC)
2. ShriR.B. Sinha —  Director Genera (Report Central)
3 Ms. Usha Sankar — Director Generd (Autonomous Bodies)
4.  shri Gautham Guha — Director General of Audit (Defence
Services)
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5 Shri PK.Kataria —  Pr. Director of Audit, Report Centra (RC)

6. ShriK.R.Sriram — Pr. Director of Audit, Report Central
(Economic & ServicesMinistries)

7. ShriR.GViswanathan = — Pr. Director of Audit (Scientific
Departments)

8 Shri C.M. Sane — Principal Director of Audit (Air Force&
Navy)

9. ShriH.K.Dharmadhekari —  Pr. Director (State Report Audit)

10. Shri Rajvir Singh — Accountant General (Audit) Delhi

11. Ms. DivyaMalhotra —  Pr. Director of Audit (Railways)

2. At the outset, the Chairman, PAC welcomed the Members of the Committee and
the Audit Officers to the sitting of the Committee. The Chairman, then apprised the
Committee that out of the eleven draft Reports slated for consideration, eight have
been finalized by Sub-Committee V. Theresfter, the Committee took up the following
draft Reports for consideration and adoption:

* Kk *k* * Kk

(x) Draft Report on Action Taken by the Governmet on the Observations/
Recommendations of the Committee contained in their Fifty fifth Report (Fourteenth
Lok Sabha) on"Development of L and by Delhi Development Authority” (Ministry of
Urban Development).

*kk *k* * Kk

3. After some deliberations, the Committee adopted the above mentioned draft
Reportswith some modifications and authorized the Chairman to finalise these Reports
in light of the suggestions made by the Members and the consequential changes
arising out of the factual verification by the Audit and present the same to Parliament.

4. The Chairman thanked the Membersfor their cooperation and active participation
in the Committee's deliberations. He a so thanked the PAC Secretariat and the Audit
Officersfor the assistance rendered to the Committee in the examination of the subject
and finalization of the Reports.

5. The Members of the Committee thanked the Chairman for his guidance in the
smooth conduct of the meetings of the Committee.

The Committee then adjourned.



APPENDIX Il
(Vide Paragraph 5 of Introduction)

ANALYSISOFTHEACTION TAKEN BY THE GOVERNMENT ON THE
OBSERVATIONS'RECOMMENDATIONSOF THEPUBLICACCOUNTS
COMMITTEE CONTAINED INTHEIRFIFTY-FIFTH REPORT

(FOURTEENTH LOK SABHA)
(i)  Total number of Observations/Recommendations: 13
(i)  Observations/Recommendations, which have been accepted by the
Government:
Paragraph Nos. 95, 96, 99, 100—106
Total: 10
Percentage: 7693

(i)  Observations/Recommendationswhich the Committee do not desireto pursue
inview of thereply of the Government:

Paragraph No. 107
Total: 1
Percentage: 769

(iv) Observations/Recommendations in respect of which the replies of the
Government have not been accepted by the Committee and which require

reiteration:

Paragraph Nos. 97 and 98

Total: 2
Percentage: 1538

(v) Observations/Recommendations in respect of which the Government have
furnished interim replies:

—Nil—

MGIPMRND—2535LS(S-1)—24-09-2010.
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